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 efore,  T  conchude,  !  would  ike  to  sup-
 port  what  my  esteemed  friend,  Shri  Krishan
 Meson,  bas  said  that  Parliament  must  not
 be  off.  The  Parliament  should  continue
 to  function  in  this  hour  of  trial  so  that  it
 keeps  up  the  image  of  confidence  and  cool
 courage  of  our  country.

 SHRI  S.  M.  ‘BANERJEF  (Kanput)
 Mr.  Speaker,  Su,  as  the  President  of  tie
 All-India  Defence  Employees  Federation,
 I  assure  my  ful)  support  to  the  Prime  Minis-
 ter  and  to  the  Defence  Minister  and  |  also
 assure  that,  as  in  962  and  1965,  the  Defence
 employees  will  rise  like  one  man  today
 and  will  sacrifice  even  more  to  see  that  the
 naked  aggression  of  Pakistan  is  repelled
 with  all  force  They  will  help  the  army
 both  का  the  tront  and  also  preparing  ¢very-
 thing  m  the  rear  and  hetp  this  Government
 in  this  hour  of  trtal

 MR  SPEAKER  ‘The  question  is

 “That  the  House  approves  the  Pro-
 clamauon  of  Fmergency  issued  under
 article  352  of  the  Consittution  by  the
 President  on  the  3rd  December,  497]

 The  motion  was  adopted
 MR  SPEAKER  This  Resolution  ts

 carried  unanimously  I  am  very  proud  to  be
 the  Speaker  of  this  House  which  his  shown
 so  much  unify  and  demonstrated  so  much
 determination  al  this  grave  hour  We  all
 pray  that  the  nation  stands  all  united  as  one
 man  with  one  determination  and  with  one
 leader  May  Gad  be  with  us

 I2  2]  HRS

 DF  FENCE  OF  INDIA  BILL*

 THE  PRIML  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  BLECTRONICS,  MINISTER  OF
 HOM  AFFAIRS  AND  MINISTER  OF
 INFORMATION  AND  BROADCASTING
 @GURIMATI  INDIRA  GANDHI)  *  Sr,
 4  teg  to  move  for  leave  to  introduce  a  Bill

 to  provide  for  special  mbkasures  to  eusure
 the  public  safety  and  interest,  the  defence of
 tnche  and  civil  defence  and  for  the  trial  of
 certa;n  offences  and  for  matters  consected
 therewith.

 MR.  SPEAKER.  :  The  question  is  :

 “That  eave  be  granted  to  introduce
 a  Bill  to  provide  for  special  measures  to
 ensure  the  public  safety  and  terest,
 the  defence  of  India  and  civil  defence  and
 for  the  tual  of  certam  offences  and  for
 matters  connected  therewith

 The  motion  was  adopted.
 SHRIMATI  INDIRA  GANDHI

 introduce  the  Bull,

 I  beg  to  move:
 “That  the  Bill  to  provide  for  special

 Measures  to  ensure  the  public  safety  and
 interest,  the  defence  of  India  and  civil
 defence  and  for  the  trial  of  certam  offences
 and  for  matters  connected  therew:th,  be
 taken  into  consideration  *’

 Mr  Speaker,  I  have  sad  a  httie  while
 ago  that  we  shall  be  bringing  before  this
 House  the  Defence  of  India  Bill  This  Bill
 seeks  only  to  provide  necessary  legal  sanc-
 tron  as  a  consequence  of  the  proclamation
 of  emergency  made  by  the  President.  We
 have  tried  to  interfere  as  hittle  as  possible
 with  the  normal  avocations  of  our  citizens.
 But  the  country  as  a  whole  will  have  to
 niake  great  efforts  and  undergo  all  sacrifices
 necessary  for  our  defence

 rhe  provisions  of  the  Bill  are  somewhat
 similar  to  legislation  undertaken  on  the
 last  occasion  However,  some  changes  im
 the  fight  of  our  earher  experience  and  judi-
 cial  decisions  have  been  made.  Full
 advantage  has  been  taken  of  the  laws  enacted
 in  the  recent  years  by  Parhament.  Thus,
 the  Bill  does  not  make  any  separate  provi-
 sions  for  detention  The  Maintenance  of
 Internal  Secunty  Act  has  been  utilised  with
 some  modifications  In  order  that  prompt tee
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 acon  may  be  taken  against  activities  pre-
 jyeticial  te  the  deferice  effort,  district  magss-
 tenies  and  other  specified  officers  are  pro-
 posed  16  be  given  the  power  to  deta;  such
 persons.  The  maximum  pened  for  which
 &  person  could  be  detained  in  the  interest
 of  defence  of  India  or  security  of  India
 without  consultmg  the  Advisory  Board  has
 heen  extended  to  two  years  These  pio-
 visions,  however,  will  be  in  force  only  so
 jong  as  the  Proclamation  made  by  the  Pre-
 sident  under  Article  352  is  in  force

 So  fat  as  the  modifications  in  other  laws
 BO,  our  objective  has  only  been  to  provide
 more  deterrent  punishment  for  offences
 which  in  the  context  our  defence  efforts
 would  be  regarded  as  serious

 Now,  I  move  that  the  Defence  of  India
 Bill,  1971,  1. 3  taken  into  consideration

 MR.  SPEAKER  Motian  moved

 “That  the  Bill  to  provide  for  special
 measures  to  ensure  the  public  safety  and
 interest,  the  defence  of  India  and  civil
 deferice  and  for  the  trial  of  certain  oflences
 and  for  matters  connected  therewith,  be
 taker  into  consideration  -

 SHRI  A  K.  GOPALAN  (Palghat)  "  May
 we  know  how  much  time  ts  allotted  for  this?

 MR.  SPEAKER  »  About  an  hour

 SHRI  A  K.  GOPALAN  .  This  is  a  very
 shportant  Bill.  One  hour  ts  not  enough
 We  have  also  tabled  some  amendments

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAJ  BAHADUR)
 ‘Ths  har  to  be  passed  by  the  other  House
 also,

 MR,  SPEAKER  -  There  will  be  no  जाली
 hour  to-day.

 Mr.  Peat  will  pilot  the  Bs  an  the
 absence  of  the  Prime  Minister

 DECEMBER  a,  HiT  Bapenoe  af  tet  BM’

 SHRI  A,  K.GOPALAN  :  How  many
 hours  are  allotted  for  this?

 MR.  SPEAKER  :  Two  hours,  because
 we  havé  to  do  other  busmess  also.

 Because  of  this  Emergency  we  have  to
 push  st  through.

 n
 SHRI  JYOTIRMOY  8090  (Diamond

 Harbour)  .  |  want  to  know  whether  the
 provisions  of  Rule  65,  sub-clause  2  have
 been  suspended  by  you.

 SHRI  RAJ  BAHADUR  .  That  has  been
 done

 MR.  SPEAKER  —  Everything  was  done
 before  this  came  All  the  formalities  were
 gone  mto.

 SHRI  JYOTIRMOY  BOSU  We  atc
 not  aware  of  it

 MR  SPEAKER  Because  of  the  F  mu-

 gency,  everything  has  to  be  done  at  a  very
 short  notice

 SHRI  JYOTIRMOY  BOSU  if  the
 Speaker  has  done  if,  we  have  nothing  to
 Sav

 MR  SPEAKER  No,  :t  has  to  be  donc

 SHRI  A  K  GOPALAN  .  Mi  Speake,
 Sir,  as  far  as  this  Bill  3  concerned,  we  have
 given  some  important  amendments  for  the
 Bill  Now  that  the  Declaration  of  Emer-

 gency  ty  passed  and  also  as  there  are  oiher

 provisions  already  existing,  we  think  that
 as  far  as  the  Defence  of  India  Act  5  con-
 cerned,  it  38  not  necessary  because  this
 Defence  of  India  Act  had  been  passed
 before

 There  is  a  difference  between  the  present
 Bill  and  the  Defence  of  India  Act  that  had
 been  passed  on  the  last  occasion,  because
 now  there  are  so  many  provisions  in  othet
 Acts,  suck  as  the  Unlawful  Assembly
 (Preventiog)  Act,  the  Prevertive  Detention
 Act,  Maintenance  of  Internal  Security  Act
 etc.  undet  which  whatever  is  required  to  he
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 Gone  under  the  Defence  of  India  Act  could
 be  dons,  Besides,  there  is  also  the  Crunmal
 Progedure  Code,  and  there  has  also  been  a
 detiaration  of  emergency.

 As  such,  we  feél  that  thé  Defence  of  India
 Bill  now  is  not  necessary  at  all  and  all  the
 powers  that  are  sought  to  be  taken  under
 this  Bill  are  already  available  with  Govern-
 ment  and  they  can  have  recourse  to  (hose
 powers  That  8  the  first  thing  that  I  would
 like  to  say.

 Secondly,  we  have  got  the  experience  of
 the  carter  Defence  of  India  Act  and  how  tt
 had  been  used  and  abused  On  the  last
 occasion,  the  Defence  of  India  Act  had
 been  used  in  such  a  way  that  it  did  not  help
 in  the  mobilisation  of  the  people  4  did
 not  help  in  the  warefforts  On  the  contrary,
 ab  Wd  used  by  the  bureaucrats  in  such  a
 way  that  there  was  discontentmen(  among
 the  people,  and  the  objective  which  Govern-
 ment  had  in  view  did  not  succeed  at  all.

 As  far  as  the  mmortties  are  concerned,
 we  had  got  certain  experiences  in  regard  to
 the  way  they  were  treated

 Jn  spite  of  the  fact  that  the  minorities
 and  their  spokesmen  here  had  stated  un-
 equivocally  that  they  were  with  the  Govern-
 ment,  there  were  certain  instances  where
 the  minorities  had  been  arrested  J  had
 brought  up  those  cases  m  the  House,  and
 T  had  pointed  out  the  cases  of  certain  women
 who  had  come  back  from  Pakistan  to
 Kerala  after  visiting  their  husbands,  and  they
 had  been  detained  They  had  done  nothing,
 they  had  only  returned  from  Pakistan
 after  seemg  then  husbands.  Under  the
 Defence  of  India  Act,  they  had  been  de-
 tained  |  had  written  ३0  the  Prime  Mamster
 and  ३  had  also  raised  this  matter  here,  and
 it  was  only  after  some  time  that  they  were
 released.

 As  far  as  the  provisions  of  this  Bill  are
 concerned,  they  are  drastic  provisions,  and

 judging  from  past  experience,  weare  afiad

 that  they  will  be  used  against  the  workers
 atid  other  sections  of  the  people,  and  eape-
 cually  against  the  munomties,  and  anyorie
 belonging  to  the  minorities  may  be  arrested
 and  detained  under  this  mieasure.  {  wonld
 submit  that  if  at  becomes  necessary  to
 detain  any  person,  then  he  can  be  detamed
 under  the  existing  laws  in  th  country.  At
 least  in  the  other  Acts  there  is  provision
 to  the  effect  that  the  person  concerned  can
 give  a  written  statement  that  he  ts  innocent,
 but  here  there  18  no  such  provision

 But  under  this  measure,  since  the  Emer
 gency  ॥५  also  there,  the  provisions  of  this
 measure  wil  be  used  against  the  minorites
 by  the  bureaucrats  according  to  their  sweet
 wishes  and  they  can  be  detained.  That  was
 our  experience  last  time,  and  |  am  afraid
 that  the  same  expericnce  might  be  repeated
 this  time  asso,  ४  this  weapon  ts  given  in  the
 hands  of  Government

 We  have  just  passed  a  resolution  to  the
 effect  that  the  whole  country  is  behind  the
 Government.  As  far  as  the  front  is  con-
 cerned,  the  front  is  doing  its  duty  properly,
 but  in  &  war,  it  is  not  only  the  front  which
 matters,  but  tt  is  the  rear  also  which  s
 important  What  about  the  people?  Will
 the  Government  explain  whether  what  Is
 now  happening  in  West  Bengal  and  other
 States  will  continue  and  those  repressiotss
 will  continue?  if  we  are  to  mobilise  the
 people,  then  they  must  understand  that  the
 attitude  of  the  Goyernment  has  changed
 because  a  new  situation  has  come  As  far
 as  West  Bengal  is  concerned,  there  3s  killing
 going  on  every  day.  Will  that  also  conti-
 nue?  When  we  have  to  fight  the  enemy
 ina  united  manner,  what  will  the  Govetn-
 ment  do  about  those  things  which  ard
 happening  tp  West  Bengal  and  other  parts
 of  the  country?

 Now,  I  would  like  to  point  out  cettain
 drastic  and  draconian  provisions  i  the
 Bill,  For  instance,  im  one  of  the  claupas
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 Government  has  sought  power  to  ban  any  ection  comes  out  of  the  patriotism  of  the

 paper  which  ortticises  the  Government  peopte;  it  is  out  of  the  love  of  the  peopte  and

 ‘the  .cule-making.  powers  are  fence  of  the  country.  There  is  no  ‘question
 ‘copicerned,  Lahall  takeafew  clauses.  Power  of  any  compulsion  ia  this...  But  there  had:  :

 to..seige  newspapers  and  forfeit  been  cases  of  forcible  collections  brought  to:
 “them:  They.  can  prohibit  the  printing  of  notice  last  time.  “Such  a  procedure  will  not  —

 ““pablahing  .of  any  newspaper,  news-shect,  evoke  the  sympathy  and  support  of  the:
 : “OOK  of  other  document  containing  mattsrs  people,  a

 prejudicial.tothe  defence  of  India.  Then

 “(there  is.@  ‘provision  about  mines,  oil  fields,

 “factories  or  industrial  and  commercial
 How  are  we  going  to  mobilise  the  support

 of  the  people  for  making  sacrifices  in  the
 ~pipdertakings.  There  is  another  clause  interest  of  the  country?  What  about  prices.
 prohibiting’  or  regulating  meetings  and  in  the  country  today?  Prices  will  go  up.

 assemblies;  Suppose  we  want  to  mobilise
 Immediately  (he  emergency  is  declared,

 ‘the  people  for  war..  For  that,  there  must  tne  prices  will  shoot  up.  Even  the  Finance
 “(be  processions,  ‘there  must  be  meetings,  winister  has  openly  said  in  this  House
 there  must  be  ‘mobilisation.  But  undet  even  tefore  the  emergency  that  as  far,  as
 |  Hem!  39  that  is  now  allowed.  So  there  is  the  tise  in  prices  is  concerned,  we  are
 “no  question  of  mobilising  the  people  not  able  to  control  jt.  Government  will

 .Whave  already  referred  to  the  prohibition  70  be  able  to  contro!  the  price  rise

 vf  the  printing  or  publishing  of  any  news-
 |  paipen,  news-sheet,  book  or  other  document  As  far  as  taxes  are  concerned,  even

 _  eontaining  matters  prejudicial  ‘to  the  de-  before  the  emetgency,  as  a  consequence  of
 ‘fence  of  india  and  ‘civil  defence.  For  the  Bangla  Desh  refugee  influx,  taxes  were
 ~  mobilising  civil  defence,  there  must  collected,  these  taxes  have  of  course  been
 “be  meetings.  But  even  the  holding  of  such  coliected  from  the  common  man  whoi
 _  meetings  can  be  termed  as  prejudicial  to  already  suffering.  Government  .  have
 ,  the  defence  of  the  country.  Any  paper  already  said  that  there  would  be.a  wage
 -  Which  publishes  that  can  be  seized.  Then  freeze,  But  will  there  be  a  profit:  freeze?
 “there  :are.  provisions  for  closing  down  of  what  about  those  miliowners  and  mono-

 -  ny  press  used  for  the  purpose  of  printing  polists  who  have  earned  crores  and  crore  co

 or.  publishing  any:  newspaper,  news-sheet,  Government  have  till  now  not  touched
 back  etc.  Thus  is  in  addition  'to  forfeiture  them,  If  you  look  to  the  figures  of  direct
 2  Of  its.  security.  and  indirect  taxation,  you  .  will  find  ‘that

 |  A-eay  that  that  tbo  Defence  of  India  rules  ‘!*ect  taxation  has  come  down  from  I950--  |

 pave  inthe  past  been  used  in  such'a  way  that  Sh  (50  per  cent)  to  1970-71,  (I9.  per  cent).

 "  nobody.‘  could  ‘say  anything  to  criticise  *  Indirect  taxation  hag  gone  up  from
 Ra.

 “-aGovernmént  that  the:  mobilisation  for
 Hs  balier

 _
 ae  et  ngices

 is
 5  icy  now  mobilising  the  people

 oa  shoald."be  done
 m  &  particular

 at  will  be  the  policy-of  the  Government?
 sa”  According  to  this  Bill,  if  this  power.  ts  also

 ‘Then  ‘about  Gbllection  of  defence  fund.  given  tothe  Government,  in  spite of  ©  ‘many
 8  know  how  defence  fund  was.collected  powers  that:  are:  there.  and  which

 had  appointed  -officers  for  used  for  whatever  purposes  the  Government
 le  have-teon  that  this  could.  thinks,  it  will’  be  burdening  ‘the  “peopis;

 their.  determination  to  strengthen  006  de  .
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 he  enthusiasm  of  fe  péople  will  not  be
 thére,  and  the  mobitisation  of  the  people
 will  be  very  difficult.

 Se,  f  say  that  as  far  as  the  Defence  of
 India  है ..!। ड  छह  concerned,  according  to  our

 previous  experience  also,  when  such  4
 measure  was  passed,  it  was  used  against  the
 minorities.  Anybody  whom  the  officers
 and  others  belonging  to  the  Government
 think  that  he  should  be  arrested,  will  be
 arrested.  They  have  been  arrested.  This
 had  been  used  very  badly  against  the  mmo-
 rities  and  this  {ime  it  will  be  more.

 Also,  as  far  as  the  people  are  concerned,
 more  burdens  will  be  placed  on  the  people;
 the  people  can  never  be  enthused  and  if  the

 people  can  never  be  enthused,  mobilisation
 of  the  people  to  stand  behind  the  Govern-
 ment  in  their  war  efforts  will  not  be  there.
 That  is  the  reason  why 7  say  that  the
 Defence  of  India  Bill  is  not  necessary.  We

 oppose  ut.

 Also,  there  are  certain  sections  or  clauses
 in  this  Bill  which  have  to  be  taken  out.
 Even  today,  as  far  as  the  ordinance  for

 taking  over  the  closed  mills  is  concerned,
 it  has  not  come  ‘The  legislative  measures
 or  benefits  that  had  been  there  for  the  last
 five  years  for  the  workers  are  now  not
 there.  In  this  measure,  all  the  democratic

 rights  of  the  people  are  curtailed.  You
 cannot  have  a  procession;  you  cannot
 have  a  meeting;  you  cannot  print  a  leaflet.
 How  can  you  mobilise  the  people  without
 leaflets,  without  meetings  and  without

 permitting  any  ptocession  if  they  want  to
 defend  our  country?  {  think  that  as  far
 as  this  Bill  is  concerned,  whatever  has  been
 said  by  all  the  parties  here—that  the
 whole  country  is  behind  the  Government
 in  this  errsis—it  will  be  difficult  of  achieve-
 ment,  and  therefore,  in  order  to  see  that
 the  whole  country  is  mobilised  behind  the
 Government,  it  is  quite  necessary  that  all
 the  repressive  measures  that  continue  today
 ih  West  Bengal  and  other  States  in  India

 +

 ate  withdrawn.  Instead  of  this  Defence
 of  India  Bil,  the  Goveroment  will  have  to
 say  how,  in  view  of  this  grave  situation,
 this  measure  is  in  ths  interests  of  the  country
 and  in  the  ittegests  of  the  working  peaple
 and  how  therefore  it  is  our  duty  to  support
 it.

 We  have  seen  and  have  understood  096०
 fore  that  this  measyre  will  be  a  hindrance
 to  the  people,  a  hindrance  to  the  modbilisa-
 tion  of  the  people,  and  the  passing  of  this
 Bill  will  not  in  anyway  help  them  at  all.
 Instead,  it  will  be  used  as  a  weapon  against
 the  Opposition,  against  the  minorities  and
 other  sections.

 So,  l  say  I  oppose  this  Bill,

 SHRI  INDRAJIT  GUPTA  (Alipore)  :
 Mr.  Speaker,  Sir,  at  2  30  last  night,  imme-
 diately  after  the  declaration  of  emergency
 but  before  the  Defence  of  India  Bill  has  been
 passed,  a  leading  member  of  our  party  in
 Delht,  a  member  of  the  Delhi  State  Council
 of  the  Communist  Party  of  India,  Mr,
 Ved  Prakash,  was  arrested  from  his  house
 at  12.30  last  night.  Mr.  Ved  Prakash,  ह ड
 admit,  is  a  thorn  m  the  flesh  of  the  local
 police  for  a  long  time,  not  only  today,
 He  has  always  been  the  champion  of  the
 locality’s  people  against  all  types  of  police
 harassment,  extortion,  etc.  And  no  sooner
 had  the  emergency  been  declared,  while  the
 Capital  city  was  still  lying  under  a  blavk-out,
 while  Pakistani  planes  were  stil]  raiding  our
 air-fields,  the  first  thing  that  the  Isthi
 police  could  think  of  doing  in  this  Kotla
 Mubarakpur  area,  was  to  go  at  12,30
 at  night  and  arrest  our  comrade,  Mr.  Ved
 Prakash.  Later  on  they  will  say  that  he
 was  some  anti-social  element  or  something
 like  that;  we  know  the  ways  of  the  police,

 I  am  constrained  to  mention  this  case
 because  I  along  with  lakhs  of  people  in  this
 country  had  shared  the  serious  misgivings
 about  the  way  in  which  the  Defence  of



 (965  but  thé  ‘emergency  was  not

 wh.  ‘Between  963  and  2965  also

 dhere  “wes:  no:  war  ‘but  the  emergency  was

 pot  revoked  and  during  that  period  there

 po  wets  by  the  administration,  particularly
 ‘by  the  police  administration.

 ‘What  is  written  here  can  be  argued  to  be

 very.  fiecessaryas  emergency  powers.  But

 the  thing'we  want  to  bring  to  the  notice
 ot  the  Government  is  that  wé  are  not  at  all

 reassured  by  anything  thet  has  happened

 of  assurances.  but  Mr.  Pant  is  not

 Actand  rules  in  various  parts  of  the  country
 We-know  very  well  what  the  administration

 woh  the  tower  levels  is  like  and  how  they  use

 this  to.  pay:  off  old  scores  against  people
 whom  they.  do  not  like  and  how  unscrupu-
 Jous  ‘slements  at  the  level.  of  villages  and
 towns  ‘and:  so  on  deliberately  try  to  get

 éettain::  innocent.  people.  framed.  Such
 things:  ‘have  ‘happened  ‘on  ‘a  big.  scale  last

 Af  they  ‘allow  similar  things  to  happen  again
 ‘be  ‘very  ‘bad  ‘for  the.  morale  and.  the

 2  people  which  should  ‘be  ‘the
 considetation  at  this.time

 iticit  provisidns  here  for  the”
 people  ‘who  tidulge  in  pro-

 hoatding,  black-marketing  and
 C  in.  other,  unfair  ‘practices

 in  relation  to  goods  procured  by  or  supplied.
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 .$etious  misuses  and  ‘abuses  of  those

 130.  far  that  similar  -misuses  and  abuses  will

 wet  take  place.  »-Mr.  Pant  may  give  here  all

 peteonally  responsible  for  administering  this

 time.’  E:would  warn  ‘the.  Government  that

 people.are  found  in.  other  communities  ai

 \-shcluding  the  majority  comm
 to  the  Government  and  so  on.  ‘But  our’  it,  :
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 experience  is  ‘that  these  powers  were  hardly

 inidia  ‘Act  and  the  rules.  are  likely  to  be.’
 ienplemented,  because  this  ia  not  something  cu  When
 thet  we  are  talking  about  vaguely.  We  °°

 inva,  very  fractional
 superficial  way  sometimes

 a  there  was  some  public  outcry  in  some  ae

 particular  place.’.  Otherwise’  these  "provi
 ‘gions  were  never.  used.  .  But:  the:  pro  fons

 were  used  in  the  name'of  suppressing  people  i
 who.  ate  supposed  to  be  anti-social/or  pro-  2
 Pakistanis  and  so  on  against-hundreds  and  ~

 thousands  of  people  who  were  perfectly
 innocent.

 We  have  referred.  on  previous  occasions  -
 in  this  House  to  the  persecution  which  took
 place  particularly  of  the  minority  cornmunity.
 I..can  .speak  from.  first  hand  experience,
 of  at:  least  West  Bengal  where  several
 thousands  of  ordinary  people  belonging  to

 the  Muslim  community  were  indiscrimi-
 nately  arrested  and  detained  without  any
 chance  of  proving  anything  or  disproving
 anything  because  that  provision  is  not
 there.  Later  on  when  hostilities  with
 Pakistan  were  over  they  had  to  be  released
 and  they  were  taken  by  everybody  to  have
 been  perfectly  innocent.  People  in  various
 localities  who  were  communal  elements
 went  and  gave  false  reports  to  the  police
 saying  that  somebody  was  sitting  in  his
 house  and  listening  to  the  Pakistan  radio
 and  therefore  he  should  be  arrested  or  that
 somebody  else  was  flashing  a  torch  in  the
 night  which  was  to  say  that  he  was  signalling
 with  an  ever-ready  torch  to  the  Pakistani
 Sabre  jets!  Therefore,  he  should  be  locked  |
 up.  On  such  false  and  fitnsy  grounds

 ‘tot  of  people  were  persecutéd  unnecessarily,
 I  do  not  say  for  a  minute  that  any  person

 who  is  actually,  engaged  in  anti-national
 werk  and  who  is  acting  as-a  spy  or  Pakis-
 tani  agent  and:  indulges  in  sabotage.or
 leaks  out  sectets  should  not  be  proceeded
 against...  He  miust  be  proceeded.  against,
 and  he,  will.  not.  necessarily  always  be  a
 meniber  of  the.  minority  community.  “Such

 ity,  we  kno’

 ran
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 ‘>  What  is  going:  to  be  the  safeguard?  Or,  tha
 is:  it-the  Government's  contention  that  at  7

 '
 Defence  of  init  Bilt  oy

 a  time  of  crisis  tike  this  many  innocent  का

 jubacribe:t0.  this  philosophy

 Secondly,  because  an  ‘emergency  some-
 “times:  becorties  in  the  hands  of  the  ‘Govern-.

 “ment  a  sort  of  permanent  feature  which
 »  they  would  like  to  keep  in  force  indefinitely,

 a-lot  of  evils  flow  from  that.  For  example,
 we  have  told  you  in  this  House  today,.
 other  colleagues:  have  also  stated,  categori-.

 ‘cally  and  unconditionally  that  the  workers
 manning  our  factories  and  production
 units  are  prepared  to  day  in  this  hour  of
 crisis  to  give  their  utmost  to  the  cause  of
 national  defence  and  they  will:  make  sacri-
 fices  for  that,
 time?  Working  hours  were  increased,

 ‘holidays  were  reduced.  That  was  all  right
 so  long  as  hostilities  were  going  on,  but  in
 the  name  of  the  emergency,  for  years  after
 that,  when  there  was  no  hostility,  these
 extra  hours,  reduction  of  holidays  and
 compulsory  deductions  in  the  name  of  the
 war  fund  went  on  continuing  for  months  and
 years.  They  have  left  a  very  bad:  taste  in
 the  mouth  of  many  people.  So,  I  am
 pleading  for  safeguards  against  misuse
 and  abuse  of  these  powers.  ‘There  are  no

 fs  safeguards  here

 AS  a.matter  of  fact,  the  new  section.  |7A
 #

 which  provides  that  a  person.  may  be  de-.
 tained  without.  obtaining  the  opinion  of  the

 rac  Advisory  Board  for  a  period.  fonger  than

 in  three  months,  but  not  exceeding  two  years.
 from:  the  date  of  ‘his  detention,  has  been

 os  pmade  ‘even  more  stringent.  than  .  before
 :  ‘He  can.be.kept  in  detention  for  a-period  of

 _
 two,  -years..without  ‘his  case.  being  put  ap

 review,  by.  the  Advisory  Board.  This

 people  must  necessarily  suffer.  9  do  not;  we
 which  the  Government  constifutes?  It  .is-a  : Other  coun.’

 57  Spies  have'also  fought  wars,  andi  we-do  not:
 .  find  this:  kind:  of  thing:  taking  place.  there

 it  cannot:be  folerated,

 who  I  think  are  the  best  alties  of  Pakistan“

 but  what  happened:  last

 _employers,  for  purposes  of  their-own,:  have  ie
 been  recklessly  closing  down  units;  without

 increase  production

 monstrous  thing,  innocent  people  can  be  :
 put  to  such  suffering  and  victimisation  that

 As  I  have.  said  earlier,  nothing  was  d
 or  very  ‘littl  was  done,:about  these’  black-
 marketeers  and  profiteérs  and  speculators:

 today;  the.  people’  who.  help:  disrupt:  the.
 rear  while  our  front  is.  attacked  by  armour:
 and.  planes,  are  the  profiteers,  :speculators:.  :
 and  ‘blackmarketeers..  Will  the  ‘Minister.  -

 give  us  a  firm  assurance  that.  the,  powers:
 under  this  Bill  will,  be  ‘unhesitatingly’  and:  i
 energeticaily.  used  against  ‘such  people  whe:
 are  disrupting  the  economy  ‘today:  ae

 putting  our  people  to  unnecéisary:  ipriva-..
 tion?  Nothing  was  done  last:  time,

 We  are  all  anxious  (hat  the.totat  material’  |
 resources  of  our  country  ‘should:  be  Harnes-:  a
 sed  today  for  the  single  cause-of  national:
 defence,  Every  Member’  हक  this:  House:
 who  is  Connected  in  any  way  with  the  labour:  a
 movement  knows  vety  well,  what.:bas:  Been’
 going  in  the  last  few  years  when

 adequate  cause,  trying  to  put  the.  ame-on':
 somebody  else.  Some-of  theni  have  genuine.
 causes  that  they  did-not  get  adequate  orders
 or  raw  materials  and  so,  but  a  large  nuniber
 of  the  bigger  units:  have  been  closed  down
 for  other  purposes.;  While  units  areatlowed
 to  1-..  closed,  only  .  workers  ‘are  asked  ?

 Workers:  :  will,
 course,  increase  |  production:  |  But
 about  gent
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 in  the  engincerittg,  textile  aad  chemical
 industticg,  all  of  which  have  got  some  direct
 or  inchrect  bearing  on  the  war  effort,  They
 sannot  be  allowed  to  be  closed  at  the  whim
 of  the  employer.  So,  Government  should
 take  early  steps  to  see  through  some  sort
 of  discussions  which  can  be  arranged  that
 in  future  no  employer  will  arbitrarily  close
 down  any  unit  or  unilaterally  retrench
 any  worker  during  this  period  of  crisis.
 Otherwise,  it  is  all  moonshine  to  talk  about
 harnessing  production  for  the  war  effort.
 A  large  number  of  people  have  been  vic-
 timised,  Victimusation  cases  are  pending.
 Hf  you  want  to  harness  the  enthusiasm  of
 the  working  class,  it  38  necessary  to  review
 all  these  cases,  whether  in  the  private  sector
 or  public  sector,  withdraw  them  and  allow
 everybody  to  work.

 I  would  suggest  for  Mr.  Pant’s  considera-
 tion  that  this  time  at  least,  for  the  unple-
 mentation  of  the  Defence  of  India  Act  and
 the  rules  to  be  framed  thereunder,  a  sort  of
 supervisory  committee  should  be  set  up,
 comsisting  Of  non-officials-representatives  of
 various  parties  at  least  which  are  repre-
 sented  in  this  House,  It  should  be  called
 from  time  to  time  or  when  any  member  or
 members  of  that  comrmttee  have  got  any
 grievances  regardme  the  way  this  is  operated
 in  any  particular  place  or  sector,  the  com-
 mittee  should  meet  and  review  the  actual
 progress  of  the  implementation  When
 concrete  mstances  of  misuse  or  abuse  are
 brought  to  the  notice  of  Government,  that
 commuttee  must  be  permitted  to  look  into
 them,  Otherwise,  this  business  of  taking
 everybody  into  confidence  and  wanting  all
 of  us  to  become  partners  in  this  effort  does
 not  have  much  meaning,  because  every-
 thing  now  comes  under  the  umbrella  of  the
 Defence  of  India  Act.  Therefore,  this
 a  thing  which  affects  the  life,  liberty  and
 properties  of  all  the  citizens  and  their  organi-
 gations.  The  least  that  can  be  done  is  to
 see  that  that  non-official  committee  is  given
 4  proper  status,  with  supervisory  powers  and
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 allowed  to  epview  how  this  thing  is  actually
 implemented,  We  know  how  the  magis-
 trates,  SDOs,  and  other  police  officers  run
 amuck,  I  have  an  instance.  Mr.  Ved
 Prakash  was  arrested  last  mght  m  Delhi
 even  before  the  Defence  of  India  Act  was
 promulgated  because  the  pole  did  not
 lke  tum.  He  fights  for  the  people's  inte-
 fests  in  that  locahty  of  Kotla  Mobarakpur.
 I  want  Mr.  Pant  to  ३७४  that  heis  released.
 If  this  sort  of  thing  goes  on,  you  will  be
 killmg  the  enthusiasm  and  mdrale  of  the
 people.  We  do  not  want  to  fight  on  two
 fronts--one  against  Pakistan  and  another
 against  corrupt  and  oppressive  officials,
 and  employers  who  want  to  retrench  wor-
 kers  and  close  down  factories.  So,  it  is
 the  responsibility  of  the  Government  not
 only  to  harness  the  national  effort  against
 the  aggressor  but  also  to  defend  the  people
 against  aggression  by  blackmarketers,  pro-
 fiteers  and  corrupt  officials,

 There  is  not  much  time,  |  wanted  to
 voice  these  serious  misgivings  we  have  got.
 On  the  face  of  it,  one  cannot  oppose  these
 powers  as  they  are  laid  down  on  paper.
 But  the  whole  trouble  5  with  their
 implementation,  with  them  mususe  and
 abuse,  Government  must  give  us  more
 specific  and  concrete  assurances  this  time
 that  they  will  sce  to  it  that  these  things  are
 not  done

 श्री  दल  बिहारी  वाज पेयों  (ग्वालियर)  यह
 विधेयक  सरकार  को  असाधारण  अधिकार  देता  है।
 लेकिन  देश  के  सामने  जो  परिस्थिति  है  यह  भी
 असाधारण  है।  इस  परिस्थिति  का  सामना  करते  के

 लिए  शासन  को  जो  भी  अधिकार  चाहिये,  यह  मदन

 उन्हें  देने  मे  मकान  नहीं  करेगा।  प्रश्न  इतना  ही
 है'  कि  जो  भ्र धि कार  दिये  जा  रहे  हैं  उत्तरी  दुरुपयोग
 नहीं  होना  चाहिये।  इस  मामले  मे  पहले  का  झुन
 भग  अच्छा  नहीं  है।  अ्रप्तिकार  1...  स्तर  पर  काम
 में  मही  लाए  जाते,  उनका  उपयोग  नीचे  का  शासन
 तब  करता  है।  कहीं  कही  ज्यादती  होने  का  हर

 है।  भ्रामक है  कि  इसका  पूरा  प्रबन्ध  किया  जाय।
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 मेरे  ६...  श्री  इंगित  म्ष्त  हाथ  का  हवाला
 दिया  है।  मैं  इसी  धारा  का  जो  भी  भाष  है,  उत्तरी
 झोर  सपने  का  ध्यान  खीचना  चाहता  है।

 ‘(b)  where  such  person  had  been
 detained  with  a  view  to  preventing  him
 from  acting  in  any  manner  preyudicial
 to  the  security  of  the  State  or  the  main-
 tenance  of  publi  order”

 सिक्‍योरिटी  साफ,  दी  स्टेट  तो  ठीक  है।  काई
 व्यक्ति  जी  राष्ट्र  की  सुरक्षा  के  विऋद्ध  कार्य  करे,
 फिर  किसी  भी  करके  का  हां,  कसी  भी  दल  का
 हो  उसके  विऋद्ध  कराई  से  काम  करना  होगा।
 लेकिन  पब्लिक  बार्डर  का  हस  म॑  समावेश  करन  की
 क्या  आवश्यकता  है।  कही  झगर  जन  सभा  की

 गई,  युद्ध  प्रयत्नी  मे  सरकार  की  योगदान  देने  मे
 लिए  जनता  का  आह्वान  कया  गया  और  प्रभाव-
 यकता  पड़ने  पर  सरदार  की  आलोचना  भी  की
 गई  और  भ्रालोचना  करने  का  अधिकार  छीना
 नहीं  जा  मिलता  हे-यार  ठीक  है  कि  शभ्रालोचना
 रचनात्मक  हानी  ग्याहिये  ऐसी  होनी  चाहिये  जा
 जनता  के  मनोबल  को  कम  से  अरे,  ता  ऐसा  करने
 वाल  की  कया  घणा  होगी?  यह  ता  कोई  दावा

 नहीं  कर  सकता  कि  जिने  हाथी  में  युद्ध  का
 रवाना  करने  वा  दायित्व  है  थे  सब  रीक  ही  काम
 बेग।  उनका  जा  अन्दाज़  है  उस  में  गलती  हा
 सकती  है।  किस  समय  कौन  सा  कदम  उठाना

 चाहिये  इसके  बारे  में  भूल  हो  सकती  है,  युद्ध
 श्रवत्नों  में  जनता  का  सहयोग  किस  ढंग  से  लिया

 "जाए,  इसके  बारे  में  भ्रमण-अलग  रा ग्रे  हो  सकती
 हैं  कौर  ये  रायें  लोकतन्त्र  में  प्रकट  बरसे  का  पूरा
 प्रकार  होना  चाहिये।  भझप्रेजी  मे  कहावत  है
 किं  शस्त्रों  की  कार  मे  भी  विवेक  का  स्वर  रुद्ध

 नहीं  होता  चाहिये।  शस्त्रों  की  कार  मे  भी  कानून
 की  आवाज़  रजनी  नहीं  चाहिये।

 मध्यक  महोदय,  इस  समय  देश  में  जो  वातावरण
 बना  है  उसको  दृष्टिगत  रख  कर  शासन  यहँ
 प्राणवान  दे  कि  जो  भ्रधिकार  लिये  जा  रहे  हैं,
 उसका  दुरुपयोग  नहीं  होगा।  थोड़ा  बहुत  पिंक
 को  उपयोग  करने  में  गलती  कही-कही  हो  सकती

 है  लेकिन  उसके  लिए  यह  सुझाव  झगा  है  कि
 संसद  की  एक  कमेटी  रहे  जिसे  वालिमेंद  की
 स्टैंडर्ड  कम्रे टी  भी  कहा  जा  सकता  है  जो  इस
 कानून  पर  किस  तरह  &  भ्रमण  किया  जा  रहा  हैं,
 इस  पर  दृष्टि  रख  सकती  है  शौर  झगर  कोई  सच-

 मुच  में  शिकायत  होती  है,  तो  उसको  देख  सकती
 है।

 43  hrs.

 पह  भी  प्रावश्यक  है  कि  सरकार  इस  बात  पर
 झपना  दिमाग  बनाये  कि  इस  समय  देश  में  जो

 उपचुनाव  हो  रहे  हैं,  वे  बन्द  कर  दिये  जिसे।
 मोरे  पर  लडाई  कौर  इन  उपचुनावों  कौ  लडाई
 साथ-साथ  नहीं  चल  सकती  ।  केवल  उत्तर  प्रदेश
 में  सौ  उपचुनाव  होने  वाले  हैं  ।  उनमें  भ्रमण-सक्षम
 उम्मीदवार  खडें  हैं।  इस  समय  इन  उपचुनावों  मे
 पाटिया  की  लड़ाई  भागे  बढाई  जाये,  में  इसकी
 कोई  तुक'  नहीं  देखता  ह  हमे  सारी  शक्ति  मुंडन
 प्रयत्न  मे  लगासी  चाहिए,  भीटो  को  जीतने  मे  नहीं।
 हम  ने  देश  को  जिताना  है।  किसी  एकनप्राध  सीद
 पर  किसी  पार्टी  के  उम्मीदवार  की  विजय  का
 प्रश्न  नही  है

 ~

 जनता  का  सहयोग  प्राप्त  करते  के  लिए  और
 विरोधी  दला  को  साथ  लेने  के  लिए  उचित  पम
 उठाये  जाने  चाहिए।  उदाहरण  के  लिए  सेंट्रल
 'सिटीजन  कौसिल  की  शालाझो  का  राज्यो  में

 निर्माण  किया  जा  रहा  है।  उस  सब  में  विरोधी
 दला  का  पूरी  तरह  साथ  ले  कर  चलता  चाहिए।
 एक  पार्टी  का  सबंध  नहीं  है।  मगर  प्रभी  तक

 सेंट्रल  सिटिज़न्ज़  कौसिल  का  जो  ढाँचा  है,  वह
 विरोधी  दलों  मे  तो  ब्या,  जनता  में  भी  विश्वास
 पैदा  नहीं  करता  है।  मैं  किसी  का  नाम  लेकर  नही
 कहना  चाहता  ह्।  लेकिन  ऐसी  व्यवस्था  होनी
 चाहिए  किसी  का  सहयोग  लिया  जाये।  यह
 समय  छोटी-छोटी  बातों  पर  विचार  करने  का  सही
 है।  मुझे  यह  जान  कर  दुख  हुआ  कि  दिल्‍ली  में

 सेंट्रल  सिटीजन  हासिल  की  जो  शाला  बनाई  गई

 है,  उसमे  दिल्‍ली  के  मेयर  सही  हैं।  क्‍या  बिल्ली  के
 सेमर  के  बिता  दिल्‍ली  के  नागरिकों  की  कोई  समिति
 बन  सकती  है  ?



 4  संबधियों  की.  संभितियां हि  अंग  रही  हैं।  दिल्ली

 मी  लोकतंत्र  :है।  दिल्‍ली  का  शासन  है।  क्या

 बीफ  एक्जीक्यूटिव  कंसीलर  की  समिति  क्यों  नहीं
 ह 1: ल  सकती  है?  और  प्रदेशों  में  मुख्य  मंत्रियों  की

 समितियां  बन.  रही  हैं।.  हम  "उन  के  सांथ हैं । हैं।  हम

 जाये  था.  मोहिं,  वेश  के  प्रति  अपने  कर्तव्य  को  हम

 पूरा  करेंगे।  लेकिन  जनता  तो  इस  बाल  को  जानता

 :  *  आहे गी कि  सब  लोग  युद्ध-प्रथाओं  में  भाग  ले  सकें

 इसके  लिए  कौन  से  तले  की  रचना  की  जा  रही  2

 “सब को  -सहस्रों  लेने.  के  लिए  क्या  किया  जा  रहा ६..|

 is  :  कुछ  और  सब  प्रदेशों  में  हों।  सब  दलों  को  साथ

 er  लेकर  भाग  बढ़ने  की  प्रावश्यकता  है।

 i  Othe  wy  बंटाते  (राजापुर):  मेयर  सो  है,
 &  लेकिन  उस  को  स्पेलिंग  अलग  है--एम  ए  शार  ई।

 OS  औ  अदल-  बिहारी  आपको  :  स्पेलिंग  तो  एक

 hak  a  है,  लेकिन  भावना  खारा  अलग  है।  वह  भावना

 इस  समय  अलग  कर  देनी.  चाहिए

 we  बिल  में  कहा  गया  है  कि  जो  जमाखोरी

 * “करेंगे;  “भोज  बढ़ायेंगे,  उन  के  ख़िलाफ़  कार्यवाही

 -  “औ  जायेगी।  लेकिन  कार्यवाही  तभी  हो  सकती

 gat  किसी  चीज़  पर  कंट्रोल  लगा  ही  कौर  बह
 चीज  कंट्रोल  भाव  से  अधिक  पर  बेची  जाये।

 ह ८  सिर्वेदस  है  कि.  इस  बात  की  ध्यान  में  रखते

 क्  पक  लड़ाई  सस्ती  चलने  वाली  है,  बुनियादी
 आवश्यकता!  की  शोखि  नागरिकों  को  उचित  दर

 पर  मिल  सकें,  इसका  प्रबन्ध  सरकार  अपने  हाथ
 मेंसे  अगर  जरूरत  हो;  तो  युद्ध  के  कोल.  में

 कंद्रोचे  भी.  लगायें  जो  सकते  हैं,  लेकिन  इस  बात  का

 भरोसा  होता  चाहिए  कि  उन  पर  अमल  ईमानदारी.

 हसी  हे  जनता  को.  रोस  .  पहुंचाएंगे.  परेशान,  “it  was  quite.  necessary  (५  come  out

 aa  भुंनाफ़ाबोंदी  गेंद  जसा कोरी  करता  है  तो  उसकी

 हि
 यहां.  लेफ्टिनेन्ट्नावनंर  की  समिति  बनेगी?  यहां

 कोई  त  नहीं  लगाई  हैं।  हमें  समिति  में  लिया

 पा  a)  मेरा  निवेदन  है  कि  इस  तरह  की  समितियां:

 जिन्दा  करनी  चाहिए,  उसके  विरुद्ध  कहें  कार्यवाही
 करनी.  चाहिए।  नए

 लेकिन  इस  सब  बातों  के  लिए  देश,  में.  एक
 वातावरण  बनाने  की  प्रावश्यकता  है  झर  मुझे
 विश्वास  है  कि  जब  बह  वातावरण  टीक,  तरह  से.
 बनेंगा,  तब  हम  'चिद्यारधियों  से  अपील  कर  सकते  हैं
 कि  इस  समय  थे  कानून  हाथ  में  न  लें,  हम  पंजी-
 प्रतियों  से.  अपील  कर  सकते  हैं  कि  वे  अ्रनुचित
 मुनाफ़ाख़ोरी  न  करें,  परिस्थिति  का.  फायदा  न
 उठायें  शौर  मजदूरों  से  भी  भ्र पील  को  जा  सकती

 है  कि  वे  देश  के  लिए  मरा  परिश्रम  करें।  इसके
 साथ  जहां  कानून  आवश्यक  है,  वहां  कानून  का
 भी  सहारा  लिया  जाना  चाहिए।  मैं  चाहता  हूं  कि
 मंत्री.  महोदय  यह  आश्वासन  दें  कि  जो  कानून
 पास  किया  जा  रहा  है,  उस  का  ठीक  तरह  से

 कार्यान्वयन  किया  जायेगा।

 अध्यक्ष  महोदय,  समय  कम  हैं।  श्राप  भी  लम्बा
 विवाद  नहीं  चाहते  हैं।  लेकिन  बाप  इस  सुझाव  परे

 विचार  करें  कि  क्‍या  दोनों  सदनों  की  कोई  कमेटी

 बनाई  जा  सकती  है,  जो  इस  कानून  को  परमल  में
 लाने  पर  नज़र  रखे  ।

 SHRI  SHYAMNANDAN  .  MISHRA!
 (Begusarai)  :  Mr.  Speaker,  Sir,  our  Party
 was  of  the  opinion  that  this  could  have  been
 passed  without  a  discussion.  But  since
 the  ritual  is  being  gone  through.  [  am  also
 doing  my  prt  in-it

 This  measure,  as  everybody  agrees,  has.  -
 been  brought  under  conditions  of  grave
 Emergency  and:  we  all  have  completely

 ‘agreed  with  the  Government  that:  such.  2
 conditions  do-cxist  and,  therefore,  we  have.  ©:

 supported  the  Proclamation  of:  Emergency  a  7
 by  the  President.  .As.a  .corollary'to  this,  7



 wniguet:  Of  eres  under  this  monsure,  ary

 ae  3  hope  that
 a  Government  will:also  be  conscious  ‘of

 fe  thie  fagt  that  ‘these:  powers:are  not  given  to
 them  40  deal  .with  the:  tnembers  of  ‘the

 |  Indian.  community.  who  are  -going  to  ‘be
 solidly  .behind  them.  if.  there  is  any
 misuse,  we  .have  a.  firm  belief  that  it:  will
 have  its  own  retribution.  We  will  expuse
 such  misuse  at  proper  time  and  we  have
 every  faith  in  the  people  of.  India  that  the
 executive  will  be  heavily  punished  for  it.

 Asfar.as  the  question  of  the  duration  of  its
 operation  is  concerned,  |  would  like  to
 emphasize  that  it  should  nat  be  continued
 for  a.moment  longer  than  it  would  be
 Strictly  necessary.  Last  time,  no  doubt,  a
 great  deal  of  agitation  had  to  be  mounted
 far  the  termination  of  the  state.of  Emer-
 gency  by  people  in  various  walks  of  life..
 Ultimately,  a  large  number  of  lawyers  led
 by  Shri  Setaivad  had  to  come  out  strongly
 against  the  continuance  of  Emergency  and
 it  had  to  be  ended.  So,  J  hope,  it.

 “would  not  be  continued  longer  than  it  would
 be.  strictly  ‘necessary.  But  the.  point  that

 of  would  like  to  emphasize.  is  that  as  such
 an:  Act  is  necessary,  corollary  to  the  Pro-.
 calamation  of  Emergency,  it  should  ‘also
 be  @  necessary  corollary  that  there  should

 ‘bo  a  National  Defence  Council  and  should
 “not  bea  very  large  or  prolific  body.  It  must
 be  a  business-like  ‘body  which  should  also

 SS  L863
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 a  third  one  during  the  duration  of  the

 couritry  ‘will’  have  to  undergo  a  period

 lisation  of  people's  effort  cowld.be  more  toial

 along.  with  other  -  things,

 that  the  largest  mobilisation  of  the  country’s  °
 efforts.in  vasious  Aetds  of  oer  sctivinies-is

 during’  :the.  course.:of:  the’  Second  ;  Wadtd
 War  when  ‘he  wad:the:  Minister of  Trade.
 He  told  an-audience  ‘during:  the
 the  war,  “Look  ‘here,  “I  have’  got’  onty:
 conte  and!  promise-you  that  I  wif  aot

 And  at  the  end  ‘of  ‘the  ‘Wat,  Mit.
 was-in:a  ‘position  to  say,  “I  ‘have  kept  क;  a
 promise’.  Now,  ‘this:  is  ‘the  ‘example  they
 the  members  of  the  Government,  till
 to  place  before  the  country,  ‘becainsé

 austerity  in.  every  sense  of  the  term.

 Mr..  Speaker,  it  was  found  in’  England.
 that  under  democratic.  conditions  the  mobi-

 than  under  Stalinist,  Russia.  That-  is  how.  :

 the  sociologists  and  others:  have  couchsigd  Fa
 so  far  as  the.  war  effort  in  England  during:  a
 the  Second  World  War  was.concemed)::...

 So,  with  these.  words  I  Rope  that  the.
 Government  will  go  ahead  with  the:  efforts  .

 that  the  country  expects  that  they  .will:put....
 in  for  meeting  this.  challenge  and  they,  will.

 have  no  occasion  to  say  that  we  have  come  |
 in  their  way  for  the.proscoution  of  the  nevts-  |  ४
 sary  efforts  in’  the  required  direction;

 DR.  KARNI  SINGH:  (Bikaner)
 Speaker,  Sir,  if  I  heard  it..correctly,
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 Wr  $962  following  the  Chincee  war,  an
 emergency  was  declaoed  thet  went  on  wall
 pet  the  Indo-Pak  war,  Now,  4  would
 Foquest  that  we  should  try  and  evolve  same
 method  whereby  unmediately  when  the  war
 %  Over,  within  a  pried  of  twa  months  tho
 emergency  should  be  temmnated  and  the
 Defence  of  India  Act  repealed

 ह 8  do  not  want  to  go  into  the  corruption
 of  officials.  This  :s  hardly  the  ume  to
 mention  anything.  Whether  they  are
 officjals  or  pohticians  or  anybody  else,  a
 certann  amount  of  danger  of  misuse  of  power
 exists  and  I  do  feel  that  at  this  period  while
 we  are  passing  through  this  grave  Emergency,
 such  msus¢e  of  power  may  perhaps  not  take

 place  but,  after  a  year  or  so,  a  certain
 amount  of  complacency  will  develop  and
 this  power  will  be  misused  I  can  tell
 you  from  my  own  expérience  and  these
 matters  have  been  brought  by  me  to  the
 attention  of  hon  Ministers  and  I  have  to
 say  this  now  because  these  powers  are  now
 being  sought,  that  even  a  Member  of  Pariia-
 ment  has  experienced  in  my  own  State  the
 misuse  of  power  against  us  J  do  feel
 that  as  soon  as  the  Fmergency  is  over
 the  Government  should  come  out  with
 &  Categorical  statement  now  laying  down  the
 span  of  ‘tune  by  which  the  Emergency  will
 be  withdrawn

 t  would  also  suggest  that  the  Members  of
 Parliament  here  should  be  taken  into  confi-
 dence  by  the  Prime  Minister  in  whom  we
 have  all  repdsed  our  confidence  to-day,  so
 that,  in  case  of  any  misuse  of  power  or
 injustice  these  matters  are  brought  quickly
 to  the  attention  of  the  Prime  Minister  and
 perhaps  if  a  parliamentary  advisory  com-
 myittée  could  be  created  so  that  wherever
 any  cases  of  myustice  Or  misuse  of  power
 are  seen  or  noticed,  the  same  could  be  taken
 up  quickly  and  expeditiously  dealt  with

 Sir,  |  come  from  a  border  State  like  you
 do  and  we  are  nightly  proud  of  the  fighting
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 material  and  our  brave  guitliers  that  our
 States  have  gven  to  our  Armed  Faroe;
 it  38  &  pride  that  we  share  with  our  brothels
 ail  over  the  country  and  you  know,  Sir,
 that  Punjab,  Haryana,  Rajasthan,  Maha-
 rashtra  and  many  and  many  parts  of  India
 have  given  very  good  fighting  manpower.
 ह  must  place  before  the  House  the  unity
 that  has  been  felt  in  many  areas  by  people,
 and  in  Rajasthan  State  people  coming  from
 every  religion  and  community  have  stood
 aolidly  hke  a  rock  to  fight  this  great  threat
 We  produced  men  Itke  Shartan  Singh  and
 Pooran  Singh  who  during  the  Indo-Pak
 war  made  a  great  name  for  bravery  and
 seenficed  their  lives  and  can  be  ranked  with
 great  wernors  hke  Maharana  Pratap

 I  would  hike  to  assure  the  House,  although
 lama  very  small  man  myself,  that
 the  State  of  Rajasthan  and  the  people  ot
 Rajasthan  would  not  be  wanting  in  their
 support  to  the  Prime  Minister  and  to  the
 Government  and  to  our  countrymen  in
 discharging  their  duties  as  brave  citizens
 to  repel  the  attacks  by  the  aggressor

 T  would  however,  say,  before  |  conchide
 my  remarks,  that  we  have  twice  had  a  scrap
 with  Pakistan  or  call  it  whatever  you
 will,  im  1947,  in  Kashmir,  we  could  have
 driven  Pakistan  out  of  occupied  Kashmur,
 but  at  the  last  minute,  Prime  Minister  Nehru
 relented  Almost  the  same  sort  of  thing
 happened  in  Tashkent  in  1965  when  we
 could  have  driven  the  Pakistanis  out  of
 occupied  Kashmir,  and  what  is  more,  we
 could  have  taught  Pakistan  a  jolly  good
 lesson  We  do  not  want  to  have  any  more
 Tashkents,  we  want  to  be  quite  sure  that
 Pakistan  which  has  been  bothering  India,
 a  peaceful  country,  and  which  has  started
 this  wanton  aggression  should  be  taught  a
 lesson  by  our  countrymen  and  by  our
 Government  and  we  would  like  to  be  assured
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 aid.  convinced  that  in  another  ten  days.or
 Bfteen:  days  under.  pressure  from  the.se~
 called  .  friendly  powers  we.  do-  not.  ones

 again  succumb  ourselves  to  “a  Tashkent”
 ‘

 a
 _  This  time,  Pakistan  must.  be.  punished  pro-  :

 _-would  ‘fike  to  appeal  to  our  Russian
 :  ‘friends  that  they  should  try.and  find  ways
 and  means  of  trying  to  help  India.  They

 ‘Must:  prove.  to  us  and  to  the  world’  that
 the  Indo-Soviet  treaty  is  something  which
 is  strong  and  on  which  not  only  thé  Govern-
 ment  but  the  peopte  of  India  also  can  de-
 pend  in  this  dire  hour  of  emergency  that  our
 country  is  passing  through.

 SHRI  EBRAHIM  SULAIMAN  SAIT
 (Kozhikode)  >  feel  that  such  measures  as
 the  Defence  of  India  Bill  become  important
 and  necessary  at  the  time  of  the  Emergency.
 But  I  also  have  a  feeling.  that  if  we  could
 have  avoided  such  a  measure  it  would  have
 been  ‘better  in  view  of  the  solidarity  that  we
 have  at  the  time  of  this  emergency  through-
 out  the  country.  |  say  this  because  of  the
 lurking  fear  that  ]  have  in  my  mind  about
 the  misuse  and  abuse  of  such  a  measure  as
 had  been  our  experience:  in'the  past.  In
 the  past;  the  authorities  had  misused  this
 measure  in.  965  on  grounds  of  personal
 grudge;  political  enemity  etc.  Particularly

 the  minatities  :were,  very.  much.  harassed
 tender  such  an  Act  in  965,  during:the  Indo-
 Pak.  war.  You  know,  Sir,  and.  the  Prime

 “Minister  and  the  Government  also  knows
 that  thousands  and  thousands  df  Mudsal-
 Imans'  were  arrested  without  ‘any.  charges

 ‘against  them  in  1965  After  the-!965°  war,
 v,.the  ‘then  President  of  ‘the’  country,  Dr.

 *  Radhaktishnan.and  the  then  Prime:Minister
 i@  country,  Shri  Lal-Bahadur  Shastri

 had  expressed!  their  appreciation  of  thestand.
 of  ‘Muslini  ‘minority  during.  ‘the:

 Dares  pagers  approached  Shri  Nanda
 Who  was  the  Home  Minister.  then  and:  we
 told  him  about:the.  whole.  matter aad  we  told,  ae
 him  ‘Incase  there  was,  ‘anything  against  the”  .
 Muslims  of  thisicountry  or  against  the.  Mys-:
 lim  League  you  can  artest.both  of  ug  sow’
 and  here’.but  Shri  Nanda  said  that  there  was:  ‘.
 nothing  against  the  Muslims  of  this.coun-  ee
 try:or  the  India  Union  Moglim  Leaine,and
 yet  thousands  of  Mussalmans  were  arresied
 throughout  the  Jéngth  and.  breadth.of  the  |
 country.  This  harassment  Jed  to  panic  rr.
 a  feeling  among  the  members  of  the  minority  ia
 community  that  they  were  being  suspected.  :

 "

 Such  a  feelfrig  in’an  emergency  ‘is  tedlly  *

 detrimenta]  to  the  interest  of  the  country,  we
 I  can  say  very  clearly  that  nobody  has  ‘got,
 any  right  ‘to'doubt  the  sincerity  and  loyalty.
 of  the  Muslims  of  this  country.  We  are‘not.’.  .
 prepared  to  ‘tolerate’  anybody  questioning  "
 our  loyalty.  Therefore,  I  ofity  wish  ‘that’
 the  minorities  should  be  taken  into  confi-
 dence  in  every  region  ‘afd:  iit  every  ‘sphere:
 of  activity..  This  is  a  time  of  emergency  and  oe

 -all  the  potentialities  ‘and’  abilities  ‘of  fhe  -

 " cfores  and  crores  of  people  of  ‘the  country:
 '

 must  be  ‘effectively  utilised  forthe’  sacred  |  a
 purpose-of  défending  the  integrity  and  gecu-
 rity  of  the  country  ws,

 I  once  again.  appeal  to  the  -Goversimerit  a
 that  no‘  haragsrhent  should  be  causéd'to  amy...  ye

 section  of  the  population.  by  ‘such-a  fegigta-)
 tion.  No“panic  shduld  bé-oreated.  They
 must  act  in  a  spirit  of  confidence.  in'every’.

 There  should  be  no  misuse  or  ab
 I  .wopld’.  also  desire  tha

 x
 : Act,
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 SHRI  #  K.  DBO  (alahantl):  While
 supporting  tie  Pill,  १  allt  he  felling  था  भार
 duty  if  ?  do  not  polit  out  the  varlous  lapets
 ahd  lacunde  whergby  there  is  a  possibility
 of  the  BI  being  misused  for  partiaan  onds
 Cl  443)  says  that  st  shalt  come  into  force
 4  ence  and  shall  remain  in  force  during
 the  petiod  of  dperation  of  the  Proclamation
 of  Emergency  and  for  a  perrod  of  six  months
 thoteafter,  The  duration  of  the  emergency
 wiit  be  decided  by  the  Preaident  who  will
 act  on  the  advice  of  the  Council  of  Maus-
 tera  हम  demand  is  that  ths  emergeacy
 should  be  co-terminus  with  the  hostilities
 As  soon  as  normalcy  prevails,  the  emer-
 gency  should  go  and  as  soon  as  the  emer-
 gency  goes,  the  Defence  of  India  Act  should
 afso  go.  |  want  a  categorical  aswrance
 from  the  Treasury  Benches  on  this

 We  do  not  know  how  long  the  war  ts
 gomng  to  last  because  Pakistan,  trying  to
 internatronalse  it  There  is  hkelthood  of
 the  ing  powers  being  sucked  into  it  and  the
 sub-continent  becoming  the  theatre  of  the
 turd  world  war  These  aspects  are  there
 {  would  request  Government  to  be  very
 tactful  Dr  Karnt  Singh  spoke  about  the
 Indo-Soviet  treaty  We  can  use  this  to
 get  arms  and  ammunition  from  the  Rus-
 sians,  we  might  get  these  from  other
 friendly  countries  too  That  docs  not  mean
 that  the  Russians  should  be  sucked  into
 this  war,  because  that  will  create  an  oppor-
 tunity  for  China  and  America  to  imtervene.
 We  do  npt  want  that  Immediately  Pakis-
 fan  Radio  started  blaring  out  the  news,
 Peking  Radio  ts  echoing  the  theme  that
 India  is  the  aggressor  There  has  deen  a
 invasive  aggression  on  the  western  front

 Government  should  take  courage  in  bath
 hands,  insulate  this  war  against  any  kind
 of  national  or  internationat  pressure  and
 this  question  should  once  and  for  afl  be
 settied,

 Sik,  the  mtschref  that  has  been  done  by
 partition  should,  we  sincerely  hope,  be

 PUCEMARR  4  |  Bafeuce-of  initia  ast  a

 sttiied  once  and  for  ait  वीं  peace  thon
 prevelt  ig  this  sub-continent,  and  ive  hope
 that  there  would  be  no  pccstion  for  any
 friction  in  the  future.

 [  would  hke  to  pomt  out  mm  thus  regard
 that  our  experience  in  the  past  has  been
 that  the  Defence  of  India  Act  had  been
 utshsed  for  partisan  ends  ft  should  not
 be  an  occasion  for  poktical  victimisation
 ak  the  apprehension  has  nghtly  been  voiced
 by  some  of  our  friends  There  should  be
 an  all-party  commuttce  you  may  call  ॥  by
 whatever  name  you  hke  -a  national  de-
 fence  committee  or  a  parliamentary  com-
 mittee,  which  should  go  into  each  and  every
 case  where  a  complamt  arises

 Coming  to  the  various  controls  the
 Government  are  going  to  impose,  |  may
 say  that  the  second  world  war  brought  the
 worst  famune  of  the  century  and  that  was
 In  West  Bengal  This  Defence  of  Indla
 Act  was  utilised  to  create  an  artificial  fa-
 mine  m  West  Bengal  |  had  seen  peopl
 dying  m  the  streets  m  Chowringhee  and  m
 the  arcades  of  the  Grand  Hotel  in  thou-
 sands  because  of  the  licence-permit-quota
 ray  Mr  Ispaham  was  given  the  entire
 power  m  relation  to  the  procurement  and
 diainbuton  system  in  West  Bengal,  such
 patronage  should  not  be  shown  Ths
 power  should  be  utilised  for  the  benefit  of
 the  community  so  that  there  will  be  equa
 distribution  of  the  wealth  accordmg  to  the
 needs  of  the  peaple

 Regarding  the  press,  |  would  tke  to
 pomt  out  that  there  3s  every  hope  that  the
 press  will  play  ats  patriotic  role  which  it  has
 been  playing  all  through

 AN  HON  MEMBER  ह... 4  all

 SHREP  K  DEO  On  the  plea  of  the
 Defence  of  India  Act,  no  undue  restriction
 should  be  put  on  the  freedom  of  the  press

 |  was  very  sorry  that  some  remarks  were
 made  from  thove  Benches  regarding  the



 country.  -  य  is  ‘not  the  time  to  quartel
 ‘We  all-gtend  united  fer  a  common  purpose
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 SHRI  40  T.-DHANDAPANI-(Dhar-  a
 puratt)'  ;  Sir,  on  behalf  of  the  DMK.  party.  s

 same  time,  4  caution'the  Government  ur
 reat

 pea
 that:  there:  ate.  sabotenrs  ‘in  ‘this  country,  j
 Theiather  ‘day,  the.  accident:  in.  respect  of.  country.

 ‘the  Puri  express  near  Bhubaneswar  railway
 ५

 station’.  oecurted  due..to  sabotage.  So,
 ,  gtreng  action  ‘has  to  be  taken.  against  sabo-

 "tears  ‘and  against  such  elements:  .who  owe
 extraterritorial  loyalties  and.  get  inspiration
 from  foreign  countries

 Lastly,  9  would  like  to  point  out  that
 there.  are  very  good  friends,  and  |  make.a
 personal  request  in  this  regard  to  the  Home
 Minister  regarding  a  very  dear  friend;
 though  ‘he  is  a  Muslim  he  is  a  nationalist.
 1  refer  to  Shri  Badrudduja.  -  Shri  Badru
 dduja  has  been  a.  nationalist,  he  worked
 with  Shyam  Prasad  Mukerji  and.  he  was  a
 है...  who  left.the  Muslim  League  because
 ‘he  did  not  agree  with  the  proposal  for  parti-
 tion.  He  is  a  born  teader  and  a  आजा  of  the
 masses,  and  this  Government.  should  re-
 lease  him  arid  should  utilise  his  services  for
 the  defence  of  this  country

 With  these  remarks,  I  close  my  speech

 MR.  SPEAKER:  Mr.  Dhandapani
 Now,  someone  from  the  ‘party  of  Shri_
 Madhu  Dandavate  wanted  to  speak,  but
 you  must  show  me  the  courtesy  of  informing

 me  previously.

 PROF:  MADHU  DANDAVATE  :  I
 ‘had  sent  it  long  before  the  discussion  began

 MR.  SPEAKER  :  That  must  haye  been
 -

 for  the  previous  item;  not  for  ‘this.

 ‘PROF.  MADHU  DANDAVATE  :  I

 War  againat

 ‘the  interest  of  national  ‘security.:  We

 should  request  the  Government  to  took  into  #  Bi

 effective  measures  in  this  regard..  3  request

 ed  ‘sent_my  request  that  I  wanted  to  parti-

 we
 in  this  discussion  on.  the  Defence

 phan
 ndia  Bill  even  before  the  discussion  be-

 That  was  in  1962  when  the  Chinese  waged
 é,  The  DMK  leader  Arigner

 Annadorai  declared  that  their  ‘vital:  demand,
 though  it  was  ‘culturally  and.  socially
 economically  just,  ‘had  been’  abandoned

 up  thet  idea  dnd’  stood  up"  for  national:  ©
 security.  Similarly  our  party  suppotted  a
 measures  taken  by  the  Central  Government,’

 “especially  'Shrimati  Indira.  Gandhi.  Sach:  7
 a.  BH  is  essential  at  this  crucial.  juncture

 ©.

 but  there  is  wide  apprehension  in.  the  minds
 the  Opposition  that  the  ruling.  party

 might  ‘misuse  this  .power...(dnterruptions)
 There  is  scope  for  misunderstandieg  and  I

 the.  matter.  ree
 }  fully  endorse  ‘the  views  expressed’  by.  .

 some  of  ‘the  Members  here,  such  as  ‘Shri  |
 A.  K.  Gopalan  and  Shri  Indrajit  Gupta:in  a

 regard  to  the  publication  .  of.  newspapers,
 effective  ‘check  on  black-marketeers  and:
 anti-social  .clements.  As:.soon  a  .war  |
 situation  arises,  profit-minded  merchants’
 exploit  people.  On  such:  previous:

 :

 sions  the  Government.  has  not.  taken’

 the  Government  to  take  energetic  mexisures
 in  this  regard,  Government  ‘should:  wise.
 this  power  to.  check  such  people  anid’  put
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 daa  powet  to  magke  laws.  Tpuggest  that  the
 State  Government  shold  also  be  taken  into
 oonfiderice.

 Special  funds  can  be  talsed  to  ‘meet
 the  expenses  on  the  Army  Why  J  am  say-
 ,ing  this  ws  after  the  war  ts  Over  aur  Govern:
 ment  may  come  forward  and  say  *  we  have
 na  funds  for  development  work  now,  this
 ry  an  undeveloped  country  and  we  are  not
 in  @  pontion  to  provide  the  basic  needs  of
 the  people  That  8  why  [  say  that  we  must
 provide  a  spectal  fund  which  we  can  raise
 from  the  big  people,  big  businesshouses
 who  hoard  their  properties  and  have  black
 money.  These  things  should  be  confiscated
 immediately  by  using  those  powers

 fa  the  name  of  war  and  emergency  all
 kinds  of  developments  have  in  the  past
 been  postponed  or  rejected  Lven  afte:
 the  end  of  the  war  the  Governmént  was  not
 in  a  position  to  meet  the  vital  demands
 of  the  peopte

 43  33  brs.

 {Ma  Deputy  Speaker  in  the  Chair  |
 i  request  the  Government  that  as  ४००)  as
 the  war  #s  over,  the  emergency  should  be
 hfled  I  requesi  the  Government  to  look
 into  thete  matters  With  these  words,  J
 support  the  Bill.

 PROF  MADHU  DANDAVATF
 (Rayapur)  While  expiessing  my  party»
 views  on  the  Defence  of  India  Bill,  |  would
 take  cogntance  of  the  fact  that  there  5  a

 quahtative  difference  between  normal  tums
 and  a  state  of  emergency,  which  the  political
 and  economic  norms  are  diffezent  Demo-
 cfats  always  know  how  to  fight  for  their
 nights  and  opportunities  in  normal  times,
 but  let  Yahya  Khan  also  know  that  in  a
 staio  of  emergency,  the  democrats  and
 progressives  in  this  country  also  know  how
 to  surrender  voluntarily  certain  rights  at
 the  altar  of  India's  freedom  and  sovetoignty

 t  is  In  this  spirit  that  my  party  endorses
 he  Batt  that  has  boon  moved
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 T  would  draw  attention’ te  the  fact  that
 certean  prowerony  of  the  Bill  oan  be  avis
 used,  However,  afier  carefully  «going
 through  the  Bill  द्  feel  that  there  are  a  nuin-
 ber  of  built-m  safety  valves  which  can  be
 used  to  seo  that  if  there  ure  any  clomerits
 which  are  hkely  to  darupt  the  deferce
 efforts  of  the  country,  their  activities  can
 be  effectively  curbed  J  only  hope  that  the
 new  sublime  atmosphere  which  has  beon
 created  m  the  House  will  encourage  the
 Treasury  Benches  and  the  Government  not
 to  misuse  the  provisions  of  this  Bill  and  to
 utilise  them  to  see  that  the  enemres  of
 the  people  and  the  country  are  dealt  with

 In  this  connection  [  would  like  to  quote
 a  very  significant  experionce  of  mine  which
 १9  very  relevant  to  the  implementation  of
 the  Bill  before  thr,  House  |  had  the
 opportunity  of  meoting  an  ex-army  officor
 who  was  fighting  the  Chinese  aggression
 on  our  borders  and  was  actually  imprisoned
 by  the  Chinese  He  happened  to  cornice
 from  a  Haryan  tamily  When  he  was  in
 the  Chiness  camp,  the  worst  hardship  to
 which  he  was  subjected  was  brasnwashing
 The  Chinese  asked  him  why  was  he  fighting
 and  sacrifi.ing  his  Iife  He  replied  he  was
 sacrificing  for  fus  country  He  was  asked
 by  the  Chinese,  which  country”  He  said
 my  motherland  ‘They  asked  hun  =  whih
 mothenland?  Js  it  the  same  country  in
 which  your  mother  cannot  go  to  a  well  in
 her  village  and  take  drinking  water  because
 she  is  a  Haryan’?  He  said  to  mo  that  he
 had  tenacity  of  will  and  so  he  was  not
 bramwashed  but  a  man  of  lesser  calibre
 and  determination  would  have  found  it
 difficult  to  mamtaim  his  loyalty  to  the  couh-
 try  in  the  face  of  soctal  unjustice  I  would
 like  the  Goyernment  to  take  very  strong
 steps  today  for  bringing  about  the  spirit,  of
 equa}.ty  im  the  country  Only  then  there
 will  be  equality  of  sdcrifice  for  defence.
 This  8  a  very  important  aspect  to  be  bore
 in  mind,  Therefore,  the  defence  of  the
 country  needs  mbre  egalitdmarisat  and  mel
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 ‘fess,  more  sociaiam  and  riot  fess  of  it  I
 feét  that  the  provistons  Of  the  Bill,  af  they
 are  properly  utilised,  can  be  harnessed  to
 freeze  the  prices  and  curb  the  hoardors  and
 profiteers  I  hope  it  will  be  utilised  for  that
 purpose.

 Thore  have  been  closures  of  a  number
 of  engineering  concerns  and  this  is  a  matter
 of  great  concern  to  me  not  only  because
 workers  are  rendered  unemployed.  In
 Bombay  and  Calcutta  there  are  certain  eng:-
 neering  concerns  like  Alcack  Ashdon  and
 Mackenzs,  which  are  vitally  hnked  up
 with  the  defence  requirements  of  the  coun-
 try  and  }  would  appeal  to  the  Government
 to  see  that  they  are  not  allowed  to  be  closed
 down  Some  are  likely  to  go  into  liquidation
 ft  the  Government  takes  note  of  the  diffi-
 culties  of  the  workers  put  forward  by  the
 trade  unions,  |  think  the  proper  atmosphere
 can  be  created

 Duiing  the  Indo-Pakistan  war  in  1965,  l
 happened  to  be  the  Secretary  of  the  Citizens
 Defence  Committees  in  Maharashtra  and  I
 can  tell  you  very  authentically  about  the
 proportion  of  donations  received  from  the
 industrial  workers  and  those  from  mill
 owners  and  industrialists.  The  mayor
 quantum  of  contribution  for  deferice  oflorts
 came  not  from  the  profiteers  and  industrial
 magnates,  but  from  the  industrial  workers
 and  agriculturists,  This  is  the  manner  in
 which  defence  efforts  are  mobilised  Very
 often,  industrialists  are  shriking  thur
 responsitihty  and  this  should  be  curbed.

 A  litile  reference  ta  the  mpending  bye-

 elections
 in  UP.  My  own  party  ts  involved

 in  these  elections  All  said  and  done,  fet

 ws  fake  noté  of  the  fait  that  in  such  a  situa-
 tron  of  emergency,  elections  can  nevei  be  @
 unifying  force.  They  tend  to  become  divi-
 sive  forge,  Therefore.  I  appeal  to  Govern-
 rent  Ko  seb  that  these  bye-clections  are

 podtgeinied
 in  the  present  state  of  emer-

 80008

 r 4
 A  word  about  the  ,  National  Defences

 Council,  I  feel  the  daelerice  preparadnesy
 should  be  stepped  up  at  a  popular  level.
 Something  will  be  done  on  the  mulitacys
 plane,  something  on  the  governmental  plane
 and  a  lot  will  have  40  be  dona  on  fhe
 people’s  plane.  Only  recently,  I  happened
 to  visit  the  office  of  the  UN  Security
 Council.  I  found  an  inseription  on  the
 wall  “Smee  war  begins  in  thé  minds’  of
 men,  it  is  in  the  minds  of  inen  that  the
 defences  of  peace  are  to  be  constituted”.
 Therefore,  the  task  of  building  ap  the
 defence  picparedness  of  the  counity  thweds
 to  be  undertaken  not  only  at  the  militaty
 and  governmental  levels  but  also  at  the
 people’s  level.  I  hope  the  clauses  of  the
 Bill  will  not  be  misused  but  will  be

 pope
 ly

 ulihzed  to  see  that  a  new  climate  of  90
 is  created,  ४०  that  once  and  for  all,  we
 drive  out  the  aggressor  Onco  that  ss  done,
 we  can  have  any  new  political  pattern  in
 the  country  In  England,  foi  the  require-
 ments  of  war,  they  had  one  set  of  polsti-
 cians  and  for  post-war  problems,  another
 set  of  politicrans  were  introduced,  So,
 let  us  not  mix  up  the  requirements  of  wer
 with  the  requirements  of  peace.

 SHRI  SURI'NDRA  MOHANTY
 (Kendrapara)  Sir,  3  nse  to  support  this
 Bill  with  only  one  reservation  that  4  should
 not  extend  for  a  period  of  six  months  be-
 yond  the  termination  of  emergency,  a8
 provided  for  in  the  Bill  The  Government
 AS.  assuming  draconian  pawers  and  authority
 under  this  Bill  It  is  futile  and  doademic
 to  ask  whether  it  will  be  used  properly  or
 its  powers  musused.  There  are  ghances
 that  it  may  be  misused.  Therefore,  I  onl¢
 jom  my  voice  to  tthe  proposal  that  bas
 already  been  made  to  form  a  kind  of  Na-
 tional  Counvil,  which  can  from  time  ip
 time  review  the  operation  of  the  ‘Deferem
 of  India  Act,  1974,  14

 My  charge  is  that  the  exisiiny  powers
 available  With  Government  aré  sol  Belong
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 ttc  Chption  “Minister  in  league  with  ‘sabo-

 union.  ‘workers  here  or  some  com-
 véhal  leader  there;  but  they  must  look  to

 “thelr  own  raske  and  get  rid  of  the  distoyal
 - déments.  about  whom  even  the  CBI  has  to

 “make  mich  kind  of  a  report.

 SPaate  is‘  another  thing  to  which  |  would
 “ike  to.  draw:  the  pointed  attention:  of  .the

 hoo.  Minister.  It  is  not  as  if  we  have
 be  jammed:  the.  fray.to  safeguard  our.  territorial

 J,  ngerent...  Wechave.  joined:  the  fray  to  up-
 ogi...  certain  --princi  ples,  those:  principle

 “Which  we  have  held  sacred.  What  are  those?s
 पिक  ptinciple  of  freedom  of  expression

 gm  of  association  and  freedoni:  of
 activity.  हो  inthe  process  we  lase  these
 freedoms,  these  fundamental  freedoms.
 ‘whether  we  win  or  lose  in  other  directions

 nO  meaning  and  no  significance  to

 ‘aaa  been.seid  that  chauvinistic  appeals

 wet-time  procedure  we  have  been  conse-

 ‘8  partod  who  believes  Jia  democracy  and.

 In  order  to.  maintain  that  freedom,  I  would.
 beg  tc  implore  that-no  curb:  shotitd.  ‘be.
 placed  on  the  freedom  of  the  press.  ‘There
 should  be  free  expression  of  opinion  by  the
 press  30  long  as  it  does  not  attract  the  kecu-
 rity  of.  the  State

 I  did  not  want  to  divide  the  House  and therefore,  I  have  ‘not  givén  notice  of  a
 formal  amendment.  But  I  would  plead that  the  tife  of  this  Bill  should  be  co-termi- nus  not  with  six  months  after  the  period  of
 emergency  but  with  the  duration  of  the
 emergency  and  this  power  should  not  be
 utilized  by  the  government  after  the  termi- nation  of  the  war,  at  which  point  the  emer-
 gency  also  will  terminate.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI K.  C.  PANT)  :  Mr  Deputy-Speaker,  Sir,
 this  Bill’  is  a  logical  consequence  of  the
 declaration  of  emergency  by  the  President
 l  am  grateful  to  the  various  members  from
 different  sections  of  the  House  who  have
 supported  it.  No  one  spoke  from  this
 side  of  the  House  in  order  to  save  time,  but
 I  am  gure  T  am-  voicing  the  opinion  of  the

 entire  ‘section  on  this  side  of  the  House
 when  I  say  that  we  all  support:  this  Bil

 ‘fully,  not  merely  because  we  are  the  govern:
 ment  party  but  because  this  is.a  matter  which

 above  parties,  as  what  is  involved  is  the
 survival  of  this:  nation  a

 This.  morning  we  heard.  many  . spasches =
 from  different  sections  of  the  House  which
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 bonh  our  experiance  that  whenever  the  coun-
 iny  #  threatened  this  Marliament  ant  pation
 always  tise  to  great  fieights  and  it  was  ome
 such  morhent  which  we  witnessed  this  mor-
 ning,  Parliament  unmistakably  expressed
 the  collective  will  and  determination  of  this
 couniry  to  preserve  this  country’s  freedom
 and  integrity  and  the  values  that  we  cherish.

 Therefore,  this  matter,  as  Shri  Vaypayee
 said,  18  not  a  party  matter.  It  w  not  a
 question  about  which  there  is  any  division
 of  opinion  in  the  country  {ft  १5  not  a
 matter  m  which  any  differences,  in  respect
 of  language  or  religion  or  province,  come
 into  play  Those  are  all  irrelevant  because
 all  of  them  survive  if  the  country  survives
 And  nothing  survives  if  the  country  docs
 not.  Therefore,  this  sa  moment  in  which
 the  right  emphasis  was  placed  by  Parhament
 this  morning  on  one  country,  one  nation
 with  one  feader  and  that  in  this  crisis  we
 shall  all  remain  one  to  face  the  common
 danger

 This  Bill  has  now  been  brought  before  the
 House  because  the  wanton  attack  and
 aggression  by  Pakistan  has  created  a  situa-
 tion  in  which  it  has  become  necessary.
 We  have  exercised  a  great  deal  of  restraint
 for  the  past  so  many  months.  That  res-
 traint  has  been  favourably  commented
 upon  in  this  country  and  outside.  But
 restraint  has  its  limits  and  in  no  case  can

 peace  be  defended  if  restraint  and  love  of
 peace  is  capable  of  being  misconstrued  as
 weakness.  Therefore,  the  tume  has  come
 when  we  must  show  unmistakably  that  we
 will  not  be  cowed  down  by  the  aggression
 of  a  military  dictator.

 At  this  moment,  to  2  man  the  whole  coun-
 try  ig  behind  our  soldiers  who  are  fighting
 on  the  front  and  behind  the  peopte  living  on
 the  border  areas,  i  haye  been  fo  several
 of  our  bordefs  and  it  is  a  matter  of  pride  to

 see  the  extremely  high  morale  both  of  our

 soidiers  and  of  our  people  on  the  borders.
 {  know,  |  shall  be  reflecting  the  sentiments

 of  this  Hose  if  {  congratulate  or  Airave
 pilots  who  have  shot  dewn  the  Sabte  jets
 and  the  beave  spidiers  who  tuve  made
 sorapheaps  put  of  tanks  and  canons  of  the ,
 Pakistan  areny.

 Jt  ts  against  thes  background  that  this
 measure  has  come  before  this  House.  The
 situation  is  extraordinary  and  it  calls  for
 extraorilinary  measures  for  the  defence  of
 india  That  4s  its  nae  and  that  is  all  that
 ts  involved  in  this  measure.  While  support
 came  from  almost  all  sections  of  the  ‘Touse
 certain  points  were  raed  in  the  course  of
 discussion.  One  of  these  was  that  this
 measure  should  not  extend  beyond  the
 pertod  of  the  emergency.  In  a  democratic
 country  this  sentiment  is  natural  and  {  ree
 pect  it.  I  can  say  thet  our  intention  is  that
 this  should  not  extend  beyond  the  require-
 ments  of  the  emergency.

 Some  fear  is  expressed  about  the  possibte
 misuse  of  this  measure.

 SHRI  SURENDRA
 Also  of  not  being  used

 SHRI  K  C  PANT  ;  There  was  also  a
 reference  by  Professor  Dandavate  to  the
 fact  that  there  are  certain  built-in  safety
 valves-—I  think,  he  used  that  expression—in
 this  measure.

 MOHANTY  .

 One  hon  Member  referred  to  965  and
 said  that  a  number  of  persons  belonging  to
 the  minonty  community  were  arrested  at
 that  time.  He  seemed  to  imply  that  the
 minorities  were  not  trusted.  3  would  Hke
 to  take  this  opportunity  to  state  categori-
 cally  that  there  is  no  question  of  distrust
 of  the  minorities  in  this  country.  We  know
 it  for  a  fact  that  the  minorities  are  behind
 the  Government  on  this  matter—as  a
 matter  of  fact,  not  behind  the  Government
 but  behind  the  country.  We  have  every
 confidence,  and  that  8  doubt  should  be  rain.
 ed  is  to  me  a  matter  of  sonte  sortow at  this
 juncture.  Even  in  I965,  there  was  no
 question  of  any  doubt  being  raleed  beaut
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 ampiderities,  4  4988  proved  anything  and,
 if  such  proof  was  ४६  alt  tequired,  it  was  that
 when  the  country  was  threatened  by  Pakis-
 tem,  the  thindritits  in  this  country.  the
 Mustims  in  particular,  whose  loyalty  Pakis-
 tan  sought  to  subvert  through  broadcasts,
 newspaper  .articies,  etc.,  to  a  man  were
 behind  India  sn  that  war  with  Pakistan
 Therefore,  there  ts  mo  occasion  at  all  to
 doubt  the  loyalty  of  any  citizen  of  this
 pountry.

 ‘Having  said  that,  one  must  admit
 however  that  there  are  a  few  people  who
 “ict  gs  spies,  saboteurs,  agents,  etc.  One
 hon.  Member  said  that  many  of  them  be-
 Jong  to  the  majonty  community.  T  have
 geen  many  cases  in  which  the  majority
 community  is  involved.  When  a  spy  acts  as  a
 spy,  itis  nota  question  of  any  community
 ARpyisaspy  A  man  who  acts  for  a  hos-
 tile  country  in  a  situation  like  this  certanly
 deserves  to  be  handled  with  all  the  powets
 that  the  State  has,  and  handled  with  seve-
 rity  so  that  the  interests  of  the  country
 can  be  protected.  Therefore,  any  attempt
 to  mx  up  this  question,  a  certain  kind
 of  person  who  acts  as  a  spy  or  a  saboteut

 with  any  community  or  caste  or  religion,
 is  doing  disservice  to  the  country  4  would
 hike  this  House  to  repudiate  this  idea  cam-
 pletely.

 There  was  some  fear  that  no  mectings
 would  be  allowed  to  be  held  or  that  no  pa-
 pers  would  come  out  or  nothing  in  print
 would  be  allowed.  That  is  not  correct.  It
 ig  an  enablmg  clause.  But  this  does  nat
 mean  that  all  these  things  will  stop.  It
 only  means  that  when  the  necessity  arises
 that  action  can  be  taken.  But,  ordimari-
 ly,  and  normally,  all  these  things  will  contr-
 nye.  3  do  not  think  that  anyone  can  say
 that  such  powers  would  not  be  needed  under
 any  circumstances.

 ‘then,  my  hon.  fritud,  Shei  Indrajit  Gupta
 réfetfed  to  thé  arrest  of  a  worker,  Shri  Ved
 Prakash.  7  hake  just  tiade  enquiries  as  to
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 wliy  he  was  attested,  .  मं  मची  tat
 this  is'  not  a  moment  when  any  poltical
 differences  should  allow  any  clouding  of  the
 main  effort  that  the  country  has  to  make
 T  have  just  made  enquiries  to  see  as  to  why
 he  was  arrested...

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour)  :  What  are  the  facts?

 i4  hrs

 SHRI  K.C  PANT  Idonot  know.  He
 just  spoke  in  the  House  |  just  enquued,
 and  I  would  request  you  to  appre-
 ciate  (Interruptions)  I  am  speaking
 because  I  know  and  I  realise  that  patriotic
 elements  in  the  whole  country  and  the
 parties  concerned,  they  are  all  want-
 ing  unity  at  this  moment  and  I  would  0५
 the  last  person  to  do  anything  or  say  any-
 thing  which  would  impair  that  sense  of  unity.
 The  point  that  I  was  making  ts  that  one  inci-
 dent,  may  be  a  few  other  mcidents  that  my
 hon  friends  know,  should,  I  beg  of  them,
 not  colour  their  judgment  on  the  very
 question  of  the  need  of  this  measure  at  a
 time  like  this  ©  When  will  an  extra-ordinary
 measure  be  required  if  not  to-day  ?  What
 greater  danger  the  country  will  face  that  it
 is  hot  facing  to-day  ?  If  to-day  this  measure
 i8  not  required,  at  what  other  time  will  it
 be  required?  All  these  extraordinary  mea-
 sures  are  required  and  even  my  frend,  Mr
 Indrayit  Gupta,  said  that  it  can  be  argued
 that  these  are  necessary  emergency  powers
 and  this  is  precisely  my  case  also  Ht  said
 that  these  powers  should  be  used  energeti-
 cally  against  those  indulging  in  hoarding
 and  so  on  and  against  black-marketeets.  I
 need  hardly  assure  him  that  this  would  be
 done  and  when  came  to  the  House  with
 the  Maintenance  of  Internal  Secutity  Bij),
 at  that  time  also,  when  I  said  that  we  would
 use  that  law  against  black-marketeers,  ‘soine
 scepticism  was  noticeable.  1  saw  some
 friends  doubting  this  sentiment  or  doubting
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 7  this  goes  without  saying  and  I  would  like  to
 wat  gssare  Shri  Gupta  that  this  would  be  used

 with’  severity,  agree  with  him  that  in  the
 -eonditions  of  to-day  if  anybody  indulgés  ‘in
 hoarding,  black-marketing  or  pushing  up

 ‘the  prices,  that  is  an  anti-national  act  and
 it  spells  destruction  behind  the  lines  where
 our  soldiers  are  fighting  the  enemy.  There-
 fore,  no  quarter  can  be  given  to  such
 persons  or  such  elements.

 One:  question  ‘was  raised.  What  is  the
 safeguard  against  misuse?  I  cannot’  rule
 it  out.  In  individual  cases  there  may,  be
 some  niisuse.  No.  one  can.  give  that  assur-
 ance  because  such  a  large  number  of  -per-
 sons  are  handling  it.»  But,  the:  possibility
 of  some  misuse  has  to  be  balanced  against
 the  risk-to.  the  country  if  these  powers  are
 not  there  when  the  stake  is  that  of  survival
 of  the  country  and  the  best  safeguard  is.  this
 Parliament.  This  Parliament  is  the  best
 safeguard  of  ail.  Quite  apart  from  this,
 it'is  necessary,  that  hon.  friends  think  it  is
 fevessary,  that  Government  should  look

 _  Into  these  things.  If  they  come  to  me  and
 give  me  instances,  am  certainly  prepared

 ‘to  fook  into  those.  things.

 OA  suggestion  -has  been  made  that  there
 ‘shduld  be  some  kind  of  a  supervisory-com-
 ‘mittee  and  sore-hon.  friends  have  support-

 ॥  60  पड  idea.  Now,.as.I  said,  4  am  prepar.
 Be  od  tp  look  into  these  cases..  The  general

 ~  Vqnestion  of  how  the  leaders  of  various  par-
 ‘ties  are  to  be  associated  with  the  Govern-

 general.  matter  which  is  under.  considera-

 mittee  or  some  Council  or  it  will.be  some
 7  ‘body  -which  will  meet  and  pechaps  under  the

 -ment-in  close  consultation  in  this  crisis  is”

 ‘Yeg:  and.  E  -Qplieve-the  Prime  Minister  has  i
 ह...  some.  of  the:  party  leaders:  shouldbe:

 not.  know.  exactly  what-form:  o  the

 :  |  -  there  have.been,  I-think,  hundreds  of  arrests  _  con sare ded

 we  would  be  given  some:  more.
 ise  our  ideas  on  the  best  method.  of  associat
 ing  friends  opposite  with  the  Govern  :
 at  this  juncture,  I  do  not  say  ‘No’,  and  I.
 cannot  ‘say  ‘Yes’,  I  cannot  ‘commit’  ‘the
 Government  ai  this  stage  to  this.

 consideration,

 All  energies  mast  be  beatiat  this  juncture’  —
 on  the  war  effort  or  to  prépare  the  country;  ae
 and  I  think,  if.  may  say  so  with  all.  hymi-  ss

 lity,  the  Government.  must.  pe.  trust  oer
 this  juncture,  and  the,  Government's  tes:
 ponsibility  increases  to  the  extent  that,  it.  a
 receives  trust  from  Opposition  Members,::
 It  is  a  moment  when  the  Government  has.to'  ie
 take  various  decisions.  It  will.  take  those.
 decisions,  keeping  in.  tind  the  sentiments  :
 of  the  House,  keeping  in  mind.  the.  requin..  |’
 ments  of  the  situation

 There  was  a  question  why-maintenance:.
 ‘of  public.  order.  had:  been  included:?  Shiri  ie
 Atal  Bihari  Vajpayee"  had  asked  me  ‘that’.
 question.  Mairttenance  of  public  order-has
 been  included  because  at  this.  moment  publié
 order  cannot.  be  allowed  io  be  disrupted;  ~
 when  there  is.a  live  situation  on  the  border,
 we  cannot  have  disturbance  of,  publi



 0  ‘Pafence of tralia

 {Shri  KC.  Pant)
 "“‘Thewé  cannot  be  2  political  approach  to  this

 qacetion,  and  I  find  that  even  in  respect  of  ~
 ‘the  “‘Dethi  Suite  Citizens  Council,  where

 “there  ‘are  three  bodies,  namely  fhe  apex
 body,  the  executive  conumittee  and  the  citi-  .  ©

 ‘26ns  council,  the  roayor  is  a  member  of  two
 ‘of  these’  three  bodies,  namely  the  apex
 7669  and  the’  citlzens  council

 i  wot  &  member  of  the  executive  com

 Yhiree  commmitreds.

 points  that  have  been  raised.  As  my
 hon;  ‘friend  Shri  Madhu  Dandavate  has

 of  ‘peace  with  the  requirements  of  war,
 ds  :in  that  spirit  that  J  would  like  to  request

 ‘House  to  give  Its  wholehearted  support

 Before  T  conclude,  may  I  pay  a  tribute
 "  Aunadurai  whom  I  think  many  of

 ~<A  Read”  sin  41968  and.  many  leaders  were
 -opreadat  there  at  ‘the  time  when.  he  spoke

 oo  ja  the  छह  apstairs?  ‘It  was.  a  memorable
 *  specch  "it  -was’  a  speech  memorable  for  ‘its

 "
 ‘erie.  of  patriotism,  for  its  sense  of  solida-

 Og  with  the  rest  of  the  country  and  parti
 :  gatatty’  with  ‘the  border  region  which  was
 a

 faxing  danger  at  that  stage.  Again,  we  are

 facing  a  similar  danger  and  this  is  a  moment
 for.the.  whole  country  to  remember  the  senti-

 "That  the  BIN  to  provide  for  special

 oe Oe
 ee

 I  find  that

 inittee,  but  there  is  no  question  of  deliberate-
 eatitting  him.  .  He  is’a  member  of  two  of

 thatd  have  already  dealt  with  the

 we  ‘should.  not  mia.the  requirements  .

 monts  of.  Shri  :Annedurai  uttered.  in.  1965,

 MR.  DEPUTY  -SPEARER  :  The  question

 ineasures  to  ensure  the  public  safety  and  =
 feterest,  the  defence  of  India  and  ‘civil

 Clause  अन्  Power  ‘to.  nuke.  rules.)

 SHRI  JYOTIRMOY.  BOSU  :  T  beg  to”
 move  ;

 omit  lines  45  to  w®-  ea.

 Wines  22  and  230)
 SHRI  JHARKHANDE  RAI]  (Ghosi)  :

 I.  beg  to  move  :

 Page.7,  line  t,—
 before  “the  prevention  of  hoarding”’
 insert.  “very  severely"  (10).

 SHRI  RAMAVATAR  SHASTRI  (Patna):
 T  beg  to.  move:

 Page  6,  line  (2,—
 after.  “products”  insert-—
 “at.  prices  fixed  by  the  Government”

 day

 After  line  10,  insert—

 49)  prohibiting  hoarding,  black-
 keting  and  high  prices  and  punishing  such

 :  traders  or  hoarders.  who  may  indulge

 _in  such  anti-social  acts"  AD

 DR.  RANEN  SEN  (Barasat)  :  I  beg  |
 to  move  ae

 Page  rt  line.2,—  2
 after  “community”  insert  =p  Oe
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 BHR]  JYOTRMOY  BOSU  Sub-
 clause  a),  b),  {ch  (d)  should  be  deleted.
 We  have  seen  from  éxperidnce  of  the  per-
 fetmance  of  this  Government  in  the  past,
 that  the  same  set  of  people  have  boon  grossly
 roisusing  these  provisions  particularly  against
 thoss  who  are  opposing  them  politically.
 J  am  saying  this  with  regard  to  what  was
 done  to  my  party.  |  would  like  this  clause
 to  be  removed  so  that  our  apprehension  is
 allowed.

 sit  रामावतार  श्यो  प्रत्यक्ष  महोदय,  मेरा

 स०/|ध्रने  हस  प्रकार  है  कि  पृष्ठ  ७  पर  'प्ाफूटर  प्राइस
 थ  जोड़ा  जाय-- ऐट  प्राइवेट  फिक्स्ड  शाई  दी  र्यनमेट'
 क्योंकि  इसमे  प्राइस  को  बात  नहीं  कही  गई  है  द्रोह  अगर
 आप  प्राइस  फिक्स  नहीं  करेगे  तो  मनमाने  मुख्य  वसूल  किए

 जाएगे  इसलिये  ऐसी  स्थिति  से  जब  कि  कीमती  को
 नियमित  रखने  की  सब  से  ज्यादा  प्रा वश्य कला  है  ताकि
 हमारी  ओ  खरीददार  जनता  है  उस  को  कई  बोझा  नहीं

 मालूम  पड़े,  उसे  तकलीफ  नही  हो  ौर  वह  दिल  से  पूरी
 ताकत  और  देशभक्त  के  साथ,  लगन  के  साथ  अपने  दु  मनों
 के  खिलाफ  लडाई  से  मददगार  साबित  हो  सके,  इसके  लिये

 यह  अगरी  है  वि  'रहे  #म  ज्यादा  से  ज्यादा  विश्वास  में
 रखे  ।  प्रखर  किससे  बाप  तय  सही  करेंगे,  ऐसे  ही  छोड़
 देगे  तो  ब्लैक  माक टियर्स,  होई सं  प्रौढ़  चोरबाजारी  करने
 वाले  जो  भी  मन  में  कराएगा  करेगे  इस  का  प्रभुत्व  पिछले
 दिनो  का  हमारे  सामने  है।  इसलिये  हम  चाहते  है  कि  यह
 झमेहमेंट  जोड़  कर  के  यह  साफ  कह  दीजिये  कि  गवर्मेट
 में  जो  कीमतें  तय  की  है  उस  कीमत  पर  ही  इस  तरह  की

 अमामे  नीचे  ऐग्रीकल्चरल  प्रॉडक्ट्स  वगैरह  लिखेंगी  t

 इससे  ज्यादा  पर  कोई  नहीं  बेच  सकेगा  t

 दूसरा  पेज  3  पर  सक-कलाम  4५  केबाद  हम  चाहते  है
 कि  शक  नया  सब-कमोड  49  कर  के  जोड़ा  जाय  |

 SHRI  JYOTIRMOY  8080  .  !  thought
 he  was  speaking  only  on  sut-cl  7,  I
 have  also  to  say  on  other  sub-clauses  of
 the  same  clause  which  |  have  not  done  so
 far.

 wh  सलाहकार  नतसतरी  सि  बिल  में  गल्‍ला  चोरो

 बहू  इतना  स्वच्छ  नहीं  हैं।  इसलिये  लाशा  fle  x
 चीज  ॥... छ  कर  भी  जाय  ौर  इसलिये  मैंने  एक  वह

 सुनता  ३7  करके  मह  अंमेदर्लेट  जोड़ने  का  अस्लाम

 किया  t-—

 “prohibiting  hoarding,  black-marketing
 and  high  prices  aod  punishing  such  traders
 or  hoarsders  who  may  indulgs  in  soch
 anti-social  acts.’

 यह  बहुत  सफाई  के  साथ  कहने  की  जीत  है  कि  जो  मौत

 कोडिंग  करेगे,  ब्लैक-मार्केट  करेंगे,  प्रतफेटिय रूप  करेगे

 था  जो  अची  कीमत  लेंगे  जो  सरकार  ते  कीमत  |...  कर

 दी  उससे  ज़्यादा  कीमत  मेरे  तो  ऐसे  लोगो  के  खिलाफ

 सख्त  से  सम्त  कार्यवाही  की  जायगी  कौर  ऐसे  लेगी  के

 खिलाफ  हम  एलान  कर  देंगे  कि  इस  तरह  हर

 समाजविरोधी  तत्व  हैं,  हमारे  युद्ध  के  प्राया तों  में  सम्राट

 डालना  चाहने  हैं,  दुश्मन  को  मदद  कर  रहे  हैं,  इसीलिये

 यह  जरुरी  है  कि  इस  तरह  की  धार  रखकर  के  स्पष्ट

 जनता  के  सामने  बह  कहें  नि  इस  प्रकार से  जी  गोलमाल

 करेंगे  गलना  चर  या  चोरबाजारी  करने  वाले  उनकों  बह
 सजा  दी  जायगी।  इस  बात  की  व्यवस्था  ह...  कप  से

 इस  प्यारा  के  जरिये  हम  करना  चाहते  हैं।  यही  मेरा  संशोधन

 है  |  मुझे  विश्वास  है  वेश  के  प्रस् दर  जो  पूराने  अनुभव  रहे
 हैं  उन  को  विमान  में  रखते  हुए  सरकार  इस  संशोधन  को

 स्वीकार  करेगी  ताकि  हमारा  युद्ध  का  जो  यह  प्रयास  है

 पाकिस्तानी  मुदे गो  को  मजा  चलाने  के  लिये  उसमें  हम

 पूरी  तरार  मे  समर्थ  हो  सकेंगे  कौर  पूरे  देश  की  55  करोड़

 जनना  का  पूरा  पुरा  सहयोग  हमे  मिल  सके,  इसी  ह!
 से  यह  मेरा  संशोधन  है  ।

 MR.  DEPUTY-SPEAKER  :  Mr.  %yati-
 rmoy  ‘Bosu,  ४5  &  special  case.

 SHRI  JYOTIRMOY  BOSU  Thank
 you,  Sir  You  have  always  been  kind  to
 us.  Now,  my  amendment  is  regarding  the
 omission  of  lines  22  and  23  at  page  7,
 which  say,  “prohibiting  or  regulating  movt-
 tngs,  asseriblies,  fasrs  and  processions.”
 What  more  powers  one  requires  to  curb  fs
 political  opponents?  We  have  wen  in
 the  past  that  these  powers  algo  have  been
 misused,  and  misued  to  curb  the  rights  of

 भ्र ौर  मवा का ओरी के  बारे  से  आत  कड़ी  गई  हैं,  लेकिन.  political  parties  oppoted  to  the  ruling
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 party,  Issey  that  thobilisation  af  public
 dpinion,  and  the  mobilisation  of  the  work»
 ing  people  is  the  most  essential  item  to
 fight  a  war  because  the  armed  forces,
 when  Sghting  on  one  front,  must  naturally
 have  the  mobilisation  of  the  poople  behind.
 So,  I  have  put  in  this  amendment  for  omis-
 sion  of  clause  3239),  at  page  7.  Through
 you,  3  would  request  the  Government  to
 be  considerate  enough  and  delete  this
 particular  sub-clause  from  the  Bill

 DR.  RANEN  SEN  :  On  clause  3,  on
 all  the  amendments,  we  would  like  to  make
 3  composite  speech.

 MR  DEPUTY-SPEAKER  :  You  want
 te  speak  on  amendments  to  clause  37

 DR.  RANEN  SEN  -  I  have  two  amend-
 rapnts  to  this  clause.  My  first  amendment
 is  that  at  page  6,  in  he  2,  after  “community”
 msert  “and  fix  a  fau-price  for  all  essential
 commodities.”

 My  point  is,  m  this  Bill,  it  ss  stated  that
 there  will  be  control  of  trade  or  industry
 for  the  purpose  of  regulating  so  many
 things,  for  mamtainmg  the  supplies  and
 services  essential  to  the  hfe  of  the  com-
 munity  As  we  see  today,  and  during  the
 Indo-Pakistan  war  of  965  also,  there  was
 के  sudden  rise  in  prices  of  all  essential
 commodities  The  Government  did  not
 er  could  not  control  profiteermg  Even
 today,  when  there  has  been  normalcy,  it
 was  known  to  everybody  that  there  was
 a  lack  of  essential  commodities  such  as
 baby  foods  which  were  not  available  in
 Caleutta  and  in  fact  im  the  whole  of  the
 eastern  regions  of  India.  Medicines  were
 not  available  Whatever  was  available  was
 selling  at  a  high  price  So,  if  the  Govern~
 ment  3s  taking  such  a  wide  power,  which
 was  not  necessary  in  ail  cases  88  has  been
 pointed  aut  by  Mr.  Jyotrrmoy  Bosu—he
 has  given  that  amendment  which  [  have
 not,  bot  which  I  support—and  since  the
 Governmest  have  taken  such  wide  powers

 Defic of  trite  we  9h

 in  thew  hands!  f  think  mere  contro!  would
 not  do.  The  Govetnment  must  here  dad
 now  fix  fair  prices  for  all  essential  commic-~
 ditties.  ‘That  is  the  most  essential  thing,
 Every  Member  who  spoke  in  this  house  taday
 has  said  that  in  order  to  strengthen  the
 front,  the  rear  has  to  be  strengthened.
 Fverybody  has  said  it  and  there  are  no  two
 opinions  on  it  Mr.  Pant  will  also  admit
 that.  If  that  is  so,  and  when  it  5  known
 that  war  profiteers  are  of  a  special  category,
 and  the  profiteers  who  today  are  thriving
 on  our  soil  will  become  war  profiteers,  if
 the  Government  will  simply  ‘contre?’,
 what  about  the  prices?  It  3s  the  duty  of
 the  Government  to  fix  the  prices  of  all
 essential  commodities,  giying  a  fau  price.

 So,  without  making  any  big  speech  on
 this  amendment,  I  come  to  the  next  amend-
 ment  in  my  name  in  respect  of  clause  3.
 I  refer  to  page  7,  line  4,  sub-clause  33,  where
 it  x8  said,  “the  prevention  of  hoarding,
 profiteering,  black  marketing.  .  etc  Proven-
 tion  will  mean  mnecessanly  taking  physi-
 cal  control  of  the  stocks.  Otherwise
 no  hoarding  or  profiteering  can  be  stopped
 This  has  been  proved  throughout  the  world

 im  the  capitalist  world.  Therefore  my
 amendment  is  to  insert  after  the  word
 ‘community*

 “and  taking  physical  contiol  of
 hoards  and  stocks  of  commodities  essen-
 tual  for  the  daily  use  of  the  public  at

 large’’.

 The  Government  should  take  physical
 control  of  hoards  and  stocks  and  fix  up  a
 far  pnce  and  then  distribute  through  a

 proper  mechanism.  दु  have  not  gone  into

 the  mechamsam.  The  main  thing  is  that  the
 hoards  must  be  seized  and  physically  con
 trolled,

 My  two  amendments  run  in  tune  with
 the  Defence  of  India  Bill  and  the  Govern-
 ment  should  have  no  difficulty  in  accpting

 them.  Wath  reference  to  Mr.  Syotirmoy
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 Bosti's  antendment,  I  hive  to  say  that  the
 provision  régatdimg  prohibiting,  regulating,
 montings,  faits,  processions,  etc,  x6  very
 unfair  and  I  supportins  amendment  to
 that  provision,  It  is  such  a  blanket  power
 which  can  be  used  to  penalise  people  who
 differ  from  authority.  So,  while  supporting
 his  amendments,  I  have  albo  moved  my  to
 amendments  foi  the  acceptance  of  the  hon
 Minister,

 SHRI  K  C  PANT  Mr  _  Bosu  has
 referred  to  7(a)  and  (d)  which  is  about
 prohabiting  the  printing  or  publishing  of  any
 newspaper,  etc  prejudicjal  to  the  defence
 ofIndia  I  need  not  read  the  whole  of  it

 lts  necessary  because  of  the  extra-
 ordinary  situation  in  which  we  find  ourselves,

 t  do  not  think  that  we  need  to  be  apologetic
 about  :t  The  freedom  that  the  Press  in
 this  Country  enjoys  3९  something  which  has
 been  recognised  throughout  the  world
 There  ts  in  this  country  an  extent  of
 freedom  of  speech  and  writing,  freedom  ef
 the  Press  which  we  all  cherish  as  a  necessary
 value  When  we  talk  of  deomocratic
 values,  it  i5  one  In  this  particular  situa-
 tion  at  iS  necessary  to  put  im  this  particular
 provision  because  they  are  necessary  in
 the  interest  of  the  larger  objective  which
 we  have  been  discussing

 As  for  the  general  question  of  taking  action
 against  hoarders  and  the  power  to  seize
 Stocks  and  fixation  of  prices,  sub-clause
 33  refers  to  the  prevention  of  hoarding,
 profiteering,  blackmarketing  or  adultera-
 tion  of,  or  any  other  unfair  practices  in
 telation  to  any  goods  procured  by  or  sup-
 plied  to  the  Government  or  notified  by
 or  under  the  rules  as  essential  to  the  life
 of  the  community  These  are  wide  powers
 in  32  also  you  will  find  “the  prevention  of
 any  corrupt  practice  or  abuse  of  authortry
 or  other  sala  fide  action  in  relation  to  the
 Production,  stordge,  purchase,  sale,  supply
 Or  transport  of  goods  for  any  purpose
 connected  with  the  defence  of  India”

 DR.  RANEN  SEN  ;  You
 have

 npt
 spoken  about  taking  ‘physital  contro?  and
 fair  pisces.  Duting  thé  second  world  Wat
 prices  wore  fixed  ahd  fair  price  shops  ivere
 opened  on  a  large  scale

 SHRI  K  C  PANT  I  was  referrmg  to
 sub-clause  32  which  gives  power  for  the
 efficient  conduct  of  military  operations  or
 the  matntenatce  of  supplies  and  services
 essential  to  the  hfe  of  the  ecammunity.
 General  power  s  taken,  many  things  come
 m  If  there  are  suggestions  as  to  which
 particular  rule  should  be  framed  m  which
 manner,  we  shall  take  them  into  account

 On  the  question  of  fixing  prices  for
 essential  commodities,  there  ७  the  Essential
 Commodities  Act  already  in  operation  under
 which  the  States  are  authorised  to  fix  the
 prices  of  essential  commodities.

 SHRI  INDRAJIT  GUPTA  You  fix
 prices  when  the  stocks  are  held  by  somebody
 else

 SHRI  K  €  PANT  *  Then  the  question
 arises  suppose  somebody  hoards,  what
 happens?  Action  has  to  be  taken  against
 him  The  Maintenance  of  Internal  Se-
 curity  Act  also  provides  for  st  and  we  have
 been  taking  action  under  that  Act  when-
 ever  we  find  it  necessary

 SHRI  H  N  MUKERJEE  (Calcutta—
 North-East)  He  might  remember  that
 since  962  the  Government  had  given  re-,
 peated  assurances  on  comparable  occasions
 that  the  price  line  would  be  held  and  _profite-
 ermg  would  be  stopped  etc  ,  and  every  time
 they  have  failed  Therofore,  this  ume  there
 i$  a  specific  suggestion  about  a  concrete
 remedy,  and  not  merely  an  abstract  state.
 ment  about  the  desirability  of  preventing
 hoarding  and  profiteermg,  and  he  fights
 shy  of  it  That  is  a  very  dangerous  thing.

 SHRI  K  C  PANT  |  वे  am  sorry  that
 Prof.  Mukerjes  rs  not  approving  of  what»
 ever  we  have  brought  forward,  I  think
 what  T  have  just  now  read  out  to  the  House
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 ig  verry  wide  and  it  x6  ditested  only  agamst
 heatders,  pxofitéers  and  blackmarketeers,
 Tf  he  yoads  that,  he  will  be  satesfied  that  we
 aye  including  this  specifically  in  the  Bill
 What  more  docs  he  want?

 As  regards  the  general  question  of
 rugieg  prices,  there  are  various  causes.
 That  w  a  separate  matter  and  there  can
 be  8  general  discussion  on  So  far  as  this
 Act  is  concerned,  if  we  do  not  provide  for
 it  J  can  understand  hes  anger,  but  we  have
 specifically  provided

 OR  RANEN  SEN  in  my  amendment,
 the  modus  operand  has  been  suggested

 SHRI  K  C  PANT  That  can  be  taken
 mto  account  while  the  rules  are  framed

 SHRI  JYOTIRMOY  BOSU  The  कन
 wance  Mimster  has  repeatedly  said  that
 the  scope  of  the  Essential  Commodities
 Act  will  be  sufficiently  enlarged  to  arrest
 the  rise  m  prices  Why  ts:  that  you  have
 net  grven  coverage  to  that  in  thus  Bill  ?

 SHRI  K  C  PANT  That  a  separate
 Act  and  it  relates  to  a  separate  Ministry
 This  38  a  separate  matter

 MR  DEPUTY-SPFAKER  I!  put  all
 the  amendments  to  Clause  3  to  the  House

 Amendments  Nos  2,  3,  10,  15,  13,  9
 sind  20  were  put  and  negatived.

 MR  DEPUTY-SPEAKER  The  ques-
 tron  is

 “That  Clause  3  stand  part  of  the  Bril*

 The  motion  was  adopted
 Clause  3  was  added  tu  the  Bill

 MR  DEPUTY-SPEAKER
 Question  28

 “That  Clauses  4  and  5  stand  part  of
 the  Ball“

 The

 ‘DECEMBER  4,  2977
 Ld

 Deferorof india  Bt  BO

 The  motion  was  हम
 Clauses  ने  and  ्  weve  glided  to  the  Bill,

 ‘Chame  6(Temporary  amendments  to  Acts)

 SHRI  A  K  GOPALAN  y  beg  to

 move  Page  10,——

 omit  tines  30  to  39  {4

 SHRI  INDRAJIT  GUPTA  i
 beg.

 to
 move

 Page  13.  hne  i5,—

 for  “two  years”  substitute—

 “six  months  *  (5)

 SHRI  BHOGENDRA  JHA  (Jaimagar  )
 I  beg  to  move

 Page  !3,  lines  24  and  25,—

 for  “tonger  than  three  months,  but
 not  exceeding  two  years  fiom  the
 date  of  his  detention.

 sutbsartute—

 ‘not  longer  than  three  months  from
 the  date  of  his  detention  but  m  no
 case  longer  than  the  period  of  emer-
 gency”  (7)

 Page  3

 for  lines  27  to  45,  substitute
 *  apphes,  sections  0  to  I3°  shall

 have  effect"  (8)

 SHRI  RAMAVATAR  SHASTRI
 I  beg  to  move

 Page  10.-

 omut  tines  35  to  37.  (14)

 SHRI  R  V_  BADE  (Khargone}
 I  beg  to  move

 Page  13,  ime  13

 for  “without”  sabstitute—"by”  ay

 Page  13,  lines  24  and  25,—-

 emit  “or  the  maintenance  of  public
 order”  an



 for  lines  74  6  25,  substitute—

 months.”  a6

 "SHRI  JYOTIRMOY.  BOSU  :  My ‘  ‘amnendment  No.  4  seeks  to  -omit  lines.“30
 to  39  on  page  10  The  sub-clause  I  want
 to  be  omitted  is  sub-chiase  (3)  which  reads
 thus

 ५५३)  The  Payment  of  Wages  Act,
 1936,  shall  have  effect  as  if  after  clause
 @  of  sub-sectin  (2)  of  section  7,  the
 following  clause  had  been  _  inserted,
 namely  :—

 “(ii)  deductions  made  with  the  written
 authorisation  of—

 (i)  the  employed  person;  or

 (ii)  the  president  or  secretary  of
 the  registered  trade  union  of  which
 the  employed  person  is  a  member  on
 such  conditions  as  may  be  prescrib-
 ed,  for  contribution  to  the  National
 Defence  Fund  or  to  any  Defence
 Savings  Scheme  approved  by  the
 State  Government.”

 This  is  one  thing  whereby  the  poor  workers
 ‘would  be  subjected  to  harassment  and  pres-
 gure,..  They  will.be  forced  to  sign  papers
 or  pay  some  subscriptions  and  contributions
 against  their  own  will  under  compulsion.
 ‘I  strongly  fecl  that  this  clause  should  not
 remain...  I  appeal  to  Government  to  prevent

 “pressure  andiextortion  from  the  poor  people
 ‘Bad  the  -working  classes  by  removing  this
 :aub-cluase  from  this  Bill

 श्री  कार  Wo  बड़े  :  उपाध्यक्ष  महोदय,  मेरा  पहला
 --पमेन्तमेन्ट.  ती कहं  है  कि  भेजे  3  3  पर  लाइन  3  में शब्द

 “विधायक”  के  थान  पर  शब्द  “ant?  रख  दिया जाये।

 “the.  Advisory  Board  for  three  |

 ‘Board.  In  the  Public  Safety  Protection.  Act

 ‘Advisory  Board  or  what..?

 स्टेंट  अलग  है  भौर  मैन्टीमिन्स  साफ  पब्लिक  भंडार  a

 i  do  not  understand  the  meaning  of  Advisory

 passed  in  Madhya  Pradesh,  there  is  ‘an
 Advisory  Board  ‘mentioned:  .  है  "it"that'

 &

 “SE  do  not”:

 know.

 में  चाहूंगा  मन्त्री  जी  बतायेंगे  कि.  उंहें  एडवाइजर
 बोर्ड  कहां  पर  किस  एक्ट  में  रखा  है?

 SHRI  INDRAJIT  GUPTA.  It  ik:
 the  Advisory  Board  which  is-mentioned'in
 the  Maintenance  of  Internal  Security  Act.

 st  शार०,  छी०  बड़ें:  भ्रमर  ऐसा  है  तो  मेरा  :
 अमेन्डमेन्ड  हैं  कि  एडवाइजरी  बोर्ड  की  प्रोपीनियन.

 को

 लेकर  ही  किसी.  व्यतीत  को  डिटेल.  किया  जाये...
 ताकि  किसी:  प्रकार  से  कोई  अन्याय  द्वोने  की.
 सम्भावना  न  रहे!  4

 मेरा  दूसरा  झमेन्डमेन्ट  बह  है  कि  लाज  7
 (ं  4)  (वी)  में  जाएं  हुएं  शब्द  “सर  दि  मेंटिनेन्स
 साफ  पब्लिक  झा डेर/  निकाल  दिए  जायें  t  हमारे
 लीडर  श्री  झील  विहारी  बाजपेयी  नें:
 मेन्टीनेन्स  आफ  पब्लिक.  भाई  पर  ,जो  1... अ
 दिया  था  और  उसका  छापने  जो  खुलासा  किया  ay

 बह.  संतोषजनक  नहीं  है।  मेरे  विचार  में  सिक्योरिटी  ४,

 रौफ  स्टेट  में  सा  ऐंड  झा डर  भी.  झा  जाता...
 है  ।  क्या  भाप  समझते  हैं.  कि.  सिक्‍योरिटी,  साफ

 मलय  है?  ऐसा  नंदी  ही  सकता.  ॥  दूसरे,  बाप:

 महू.  पावर्स  डिस्ट्रिक्ट  मैजिस्ट्रेट  कौर  कलक टर्स  की

 .दै  रहे  हैं  इसलिए  इस  भूमिका  के.  दुरुपयोग:
 की  संभावनाएं  रहेगी  a  किसी  संस्था



 सरकार  से  yo  पी०  में  जिन

 कम्युनिस्टों  की  लिस्ट  वि रफ्ता रो  करते  के  लिए

 ee  समय.  कम्यूनिस्ट  पार्टी  एक

 थीं,  ओ  ज्योतिर्मय  बसु  हमसे  अलग  नहीं  eva

 “लिस्ट  सें  सबसे  पहला  मेरा  नाम  था  ।  उस  समय

 qe  पी०  में  थी  चित्रभानु  गुप्त  मुख्यमंत्री  थे  ।

 बहा  के  ोई०  लीग,  so  argo  जो,  सी०  भाई०

 te,  होम  सेक्रेटरी  धौर  दृष्टि  होम  सेक्रेटरी  सभी

 चोगे  यह  चाहते  थे  कि  मुझे  ग्रिरफुतार  कर  लिया

 जाये  लेकिन  चूंकि  चन्द्रभानु  गुप्त  को  इस.  बात

 et  map  था  कि  कहीं  से  यह  गलत  रिपोर्ट
 :  हो.  गई  है  इसलिए  उनके  भाखरी  हस्तक्षेप  से
 थी  घंटे  पहले  मैं  गिरफ्तार  होने  से  बल  गयां. ।

 -  लो  इस  प्रकार  के  मामले  में  यह  तो  गलती  हो

 जाती  हैं  या  फिर  जानवूझ  कर  ऐसा  किया  जाता

 हैं  और  नीचे  स्तर  पर  इस  प्रकार  की.  गलतियां

 हों  संकेतों  हैं.  इसीलिए  मैं  चाहता  हूं.  कि  पहले
 “जोन  महीने  से.  अधिक  के  लिए  किसी:  को  गिरफ्तार

 किया.  जाये  जब  एडवाइजरी  बोर्ड  सलाह  दे

 :  he  महीने  या  a2  महीने.  या  जो  भी.  पीरियड

 ही  उसके  लिए.  किया  बागें  लेकिन  बिता:  उसके

 द...  ऐसा  ते  हो  ।  यही  मेरा  सुझाव  है  .  ;
 SHRI  S.  M.  BANERJEE  (Kanpur)

 ‘month  of  November,  1962,  “Later  von,

 @  the.  president  or  secretaryof  ‘the
 registered  trade  union  of  which  ‘the  2

 employed  person  isa  member  on  such  .
 conditions  as.  may  be  prescribed,”  07

 {  do  not  agree  to  this  clause  (ii)  relating  to
 the.  president  or  secretary  the  registered  '
 trade  union.  I  also  happen  to  be  the
 President  of  a  registered  trade  union  of
 federation.  But  in  this  matter  I  feel  that
 the  choice  should  be  left  entirely  with  the

 “employee.  I  am  saying  this  in  the  light  of
 ‘our  experience  in  962  because  in  965
 it  was  a  short  affair.  Sometimes  it  is
 teflected  in  the  collection  also.  When  it

 ‘is  a  question  of  national  defence  there  should
 not  be  any  bikering  among  the  workers  or
 among  the  trade  unions.  So,  the  workers

 should  give  authorisation  to  the  management
 and  they  should  be  deducted  on  the  basis
 of  this  particular  Act.“  Now  that  the.
 Payment  of  Wages  Act  is  being  amended,
 it  will  come  under  this  clause.”

 Another  point  which  I  would  like  to  refer
 and  on  which I  want  the  hon,  Minister,

 ‘Shri  K.  C.  Pant,  to  say  something  is-this.
 The  '  Wational  Defence  Fund  should-
 -be  utilized  really  for  defence  purposes.  “Our
 experience  in  the  past  was  that  all  the  money.
 which  was  collected  was  not’  credited'to’  that.
 fund.  Nearly  Rs.  7  Jakhs  or  8  lakhs  were
 collected  from  the  defence  employees  but.  .

 "only  a  cheque  for  Rs.  4  lakhs  was  presented”
 _in  Delhi  to  Pandit.  Jawaharlal  Nehru  in  te.

 found  that-al.  sorts  of  people'were  collecting
 money.  I  am  not  talking  of  ‘Shri
 Ghosh:  ‘though he’  was  always  the

 of.  any  membrial-or’  508  fans:  or  “commit.

 J4  30  clause  &  It  is  said  there
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 Misses  of  the  National  Defers  Fund

 was  nino  visible  in  U.P.  Sit,  we  had  many
 ex<Chied  Ministers,  One  of  them  was
 Shri  C.  B,  Gupta  who  utilised  that  fund
 entirely  for  party  purposes  in  the  Uttar
 Kashi  area,  in  that  particular  area.  There-
 fore  I  say  that  this  money  should  be  utilised
 properly.  There  should  be  proper  receipts
 and  it  should  be  made  known  to  the  employees
 who  contribute  as  to  what,  after  all,  is  80768
 to  be  the  use  of  this  particular  amount.

 I  am  talking  of  the  Central  Government
 and  defence  employees.  The  textile  em
 ployees  are  ready  to  contribute  one  or  two
 days’  wages,  whatever  it  may  be,  after  the
 authorisation.  But  when  the  employees
 contribute,  an  equal  amount  should  be
 paid  by  the  employers  also.  I  request
 Shri  K.  C.  Pant  to  declare  here  and  now
 that  if  the  employees  contribute  out  of  their
 meagre  salary  of  Rs.  00  or  Rs.  350  one
 or  two  days’  wages  as  the  case  may  be,
 for  the  National  Defence  Fund,  the  emplo-
 yers  should  also  romimise  their  profits  and
 pay  something  to  the  National  Defence  Fund,
 I  request  the  hon.  Minister  to  say  some-
 thing  about  it.

 Then,  last  time  in  this  House  a  question
 was  raised  that  the  late  Sir  Shri  Ram,
 some  of  whose  concetns  were  also  in
 Pakistan—he  was  also  a  millionaire  in
 India—contributed  for  the  defence  of
 both  the  countries.  He  paid  Pakistan  for
 the  defence  of  Pakistan  and  he  paid  India
 for  the  defence  of  India.  There  should
 be  some  sort  of  patriotism  in  them.  If  the
 worker  wants  to  contribute,  the  employer
 should also  contribute.  Let  them  show  some
 gesture  about  national  defence.

 aR  atten  er:  उपाध्यक्ष  महोदय,  मैं  संशोधन
 धंक यां  7  और  8  के  बारे  में  कहता  चाहता  हूं।
 अभी  प्रधान  अंती  ने  इस  विधेयक  को  पेश  करते

 हुए  कहां  शौर  उत  से  पहले  बोलने  आबलों  ने  कहा,
 तपा  शी  कहा  है,  कि  हमारे  ऊपर  शोज  लड़ाई
 क्लाड  गईं  है  इस  लड़ाई  में  हम  सुरक्षा  के  सिये

 चड़  रहें  हैं  |  इस  में  अपनी  भूमि  की  रक्षा  के

 झापा तका शीन  स्थिति  में  इस  जनतन्त्र  प्र  कुछ
 अंकुश  कगेगों  ।  इस  का  अवसर  पहले  भी  भाषा

 है,  दौर  यह  कानून  पहले  से  भी  लागू  रहा  है।
 i962  में  और  i965  में  कह  लागू  था  और

 राज  तक  कोई  ऐसा  सबूत  नहीं  मिला  कि  वह
 मा काफी  था  कौर  जिस  के  कारण  हमारी  सुरक्षा
 पर  खतरा  आया  हो  ।  राज  उस  में  कुछ  ऐसे
 संशोधन  किये  जा  रहे  हैं  जिन  से  गम्भीर  खतरे

 हैं  उस  जनतन्न्न  के  ऊंपर  जिस  के  लिये  हम  लड़

 रहे  हैं  n  इसी  लिए  मेंने  अपने  संशोधन  सब् यां
 7  कौर  8  पेश  किये  हैं।

 मैं  कहना  चाहता  हैं  कि  संविधान  के  ost
 संशोधन  विधेयक  में  गर  हमने  झपना  विरोध
 a  प्रकट  किया  होता  तो  शायद  ऐसा  विदेशी
 पारित  हो  जाता  जिस  की  ने  तो  हमारे  सिद्धांत
 इजाजत  देते  हैं  कौर  न  यह  देश  ही  इजाजत
 देता  हमारे  विरोध  के  कारण  उस  को  अदला
 गया  ।  इससे  मालूम  होता  है  कि  सरकार  ने  भी

 पूरी  तरह  समझ  बुझ  कर  इस  तरह  के  संशाधन

 नहीं  लिपि  कौर  उन  से  विधेयक  का  उद्देश्य  ही
 खत्म  हो  रहा  था  वही  बात  राज  स  विधेयक
 के  सम्बन्ध  में  भी  हो  रही  है  t  इस  में  यह  बात

 कही  गई  है  कि  एडवाइजरी  बो  की  राय  बिना

 ही  कोई  पादरी  दो  साले  तक  के  लिये  बन्द  किया
 जा  सकता  हैं  ।  इस  के  मतलब  तो  यह  हैं  कि

 ऐड बाइ जरी  बोर  की  राय  से  ती  शायद  बाप  भा जन्म

 काराबास  में  ही  रख  देंगे  ।

 जहां  तक  प्रा पात कालीन  स्थिति  का  सवाल  है
 उस  में  भी  बिना  मुकदमा  चलाये  जेल  में  रखता

 हो  तो  एडवाइजरी  धोक  की  राम  के  लिया  भी

 दो  साल  के  लिये  रक्खा  जा  सकेगा  इस  में  हस
 प्रकार  के  शब्द  हैं:

 Page  3,  lines  4  and  5
 “longer  than  three  months,  but  not

 exceeding  two  years  from  the  date  of  his
 detention”
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 मेरा  सुझाव  यह  हैं  कि  उस  के  बदते  मह  रखा

 जाये  ढ़

 “not  longer  than  three  months  from  the
 date  of  his  detention  but  in  no  case  longer
 than  the  period  of  emergency”

 जब  तक  आपातकालीन  स्थिति  है  उस  से  ज्यादा

 किसी  भी  हालत  में  न  रहे  साथ  ही  यह  है  कि

 एडवाइजरी  बोर्ड  की  राय  के  बिना  भी  तीन  महीने
 से  भ्र धिक  नही  रखा  जाये  ।  झगर  ऐड बाइ जरी

 बोर्ड  की  राय  के  बाद  भी  रक्खा  जाय  तो  आपात-
 कालीन  स्थिति  तक  ही  रखा  जाये ।  मेरा  झा पर हैं

 है  कि  यदि  मसी  महोदय  खुद  अभी  एक  दम  से

 स्वीकार  नहीं  कर  संकते  तो  इस  पर  विचार

 कर  ले  1  हम  लाग  नहीं  गाहते  हैं  कि  सदन  ने

 जिस  सकट  की  स्थिति  भें  खड़े  होने  का  निर्णय

 किया  है  उस  नने  फिर  यहाँ  से  ही  विभाजन  शुरू

 हो  जाये  ।  मैं  नहीं  चाहता  कि  इस  तरह  का

 वातावरण  पैदा  हो  ।

 हम  को  निश्चय  है  कि  इस  तरह  का  विधेयक

 पारित  हो  जायेगा  तो  इस  का  दुरुपयोग  होगा

 ही  ।  पत्थर  यह  निश्चय  न  होता  तो  शायद  में

 अपनी  बात  ही  कहता  ।  जा  लोग  सरकार  वें

 किसी  मत्ती  से  कम  देशभक्त  नही  है,  उन  पर  भी

 जरूर  इस  का  उपयोग  किया  जायेगा,  इस  में

 मुझे  कोई  शका  नहीं  है  |  पार्लियामेट  के  एक
 मेम्बर  हैं  उत  का  i962  में  गिरफ्तार  कर  के

 जैल  में  बन्द  कर  दिया  गया  था  ।  कारण

 यह  है  कि  एडवाइजरी  बोर्ड  में  मिल-मालिकों  के

 आ्रादमी  बैठे  हुए  हैं  ।  इसी  लिये  मैंने  कहा  है  कि

 एडवाइजरी  बोर्ड  की  राय  के  बिना  तीन  महीने

 से  भ्र धिक  किसी  को  न  रक्खा  जाये  ।  इस  पर

 ६... द  महोदय  को  विचार  करना  चाहिये  कौर

 इस  को  स्वीकार  करमा  चाहिये  ।

 इस  के  बाद  में  झपने  संशोधन  संख्या  8  के  बारे

 में  कहना  चाहता  ह।  जो  कुछ  पहले  से  था  उस

 में  बहुत  सी  बातें  जोड़  कर  उस  में  परिवर्तन

 करते  का  प्रयास  किया  गया  है  t  उन  के  जरिये

 से  जो  भी  सीमित  मामला  था  उस  को  सीमित

 बताता  जा  रहा  है  t  बिना  मुकदमा  चलाने  मगर-
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 we  की  बात  जो  थ्री  उसे  में  भास्कर  शर्तें  जोड़ी
 जा  रही  हैं।  पहले  थीः

 “Shall  within  30  days”

 उस  के  बदले  में  शब  यह  जोड़ा  जा  रहा

 है

 “may,  at  any  time  prior  to  but  in  no
 case  Jater  than  three  months  before  the
 expiration  of  two  yeats’’

 जहा  तीस  दिन  की  श्रवध्चि  थी  वहा  हम  दो  वर्ष
 कर  रहे  हैं  nl  इस  सम्बन्ध  में  भी  अब  तक  यह
 था  कि  नजरबन्दी  के  दिन  से  तीस  दिन  के  इन्दर,
 उस  की  जगह  पह  कहते  हैं  कि  जिस  दिन  ऐड-
 बाहरी  बोई  के  पास  रिप्लेस  भेजा  जाय  उस

 दिन  से  |  यो  बिल्कुल  उचित  नहीं  है।  दस
 लिय  ia  पृष्ठ  पर  जोए,  वी,  सी  और  डी  संशोधन
 किय  जा  रहे  हैं  पुराने  कानन  में,  उत  को  रह
 कर  दिया  जाये  ।  उस  की  कोई  आवश्यकता  नहीं
 है  ।  जो  कुछ  पहले  था  चह  ट्राफी  था  |  मैं

 आग्रह  करूगा  कि  अगर  मनी  महोदय  एवं  दम
 से  इस  को  स्वीकार  करने  की  स्थिति  में  नहीं

 हैं  तो  वह  उस  पर  विचार  कर  लें  तब  इस  को
 बंसल  करे  नहीं  तो  कही  ऐसा  ने  हो  जाय  कि

 हम  लोगी  की  ही  सुरक्षा  खतरे  भें  पट  जाये  ।

 राज  स्थिति  यह  है  कि  मैं  अपने  चुनाव  झेन्न
 में  नहीं  जा  सकता  हूँ  वहा  पर  14व  लगी

 हुई  है  |  लोगो  के  जमा  होने  पर  ब्लैकेट  बैन

 लगा  हुआ  है  अगर  राज  मैं  वहां  जाऊं  कौर

 मच  पर  पहुँच  तो  पुलिस  का  अफसर  भायेगा  कौर

 मुझ  को  गिरफ्तार  कर  लेगा  क्योंकि  बहा  पर

 i444  लगी  हुई  हैं  ।  वहा  पर  ब्लैंकेट  बैन  लगा

 हुआ  है  और  वह  भी  एक  पक्ष  के  ऊपर  ब्रिज

 वहां  पर  अफसर  जमीदारो  के  लठैत  बन  कर  काम

 कर  रहे  हैं  ।  वह  कहेंगे  कि  हम  वहां  गड़बड़
 सैदा  कर  रहे  हैं  ।  हमारे  मधुबनी  क्षेत्र  में  जी

 धारा  छह  सगी  हुई  है  उस  में  है  :

 “Government  officers  on  duty  and  ignd-
 tords  and  their  men”
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 ह...  iH  “क्लाड”  का  शब्द  है  मैं डला देस  झर
 ह.  के  आदमियों  को  एुम्जेम्द  कर  विधा  गया

 है  मगर  हम  उस  का  विरोध  करेंगे  तो  हम  को

 सुरक्षा  के  नाम  पेर  नजरबन्दी  में  भेज  दिया  जायेगा
 क्योंकि  लाज  भी  वह  चार्टर  मौजूद  है।  इस  लिये
 मेरा  आग्रह  है  कि  सुरक्षा  कानून  के  अन्तर्गत  लोगों
 को  नज़र बन्द  किया  जायेगा  यह  कहे  कर  कि
 देश  पर  बड़ा  खतरा  है  ।  उस  के  बाद  जांच  की
 की  जायेगी  और  साम्यवादी  ही  उस  की  लपेट
 में  जायेंगे  ।  मैं  जो  कुछ  कह  रहा  #  वह  केवल

 हवाई  बात  नहीं  है  यह  बहुत  ही  ग्रीन  खतरा

 है  ।  इस  लिये  स्त्री  महोदय  को  मेरे  संशोधनों
 को  स्वीकार  कर  लेना  चाहिये  ,  इस  को  प्रतिष्ठा
 का  सवाल  नहीं  बनाना  चाहिए  ।

 SHRI  K.  16  PANT  :  Sir,  the  hon.
 Members,  Shri  Bade,  Shri  Bhogendra  Jha,
 Shri  Jyotirmoy  Bosu  and  Shri  Banerjce
 have  spoken  on  this.

 Coming  ५०  Shri  Jyotirmoy  805०  and  Shri
 Banerjec’s  amendment,  what  it  says  here
 iS:

 “deductions  made
 authorisation  of—-

 with  the  wmnitten

 Q)  the  employed  person,”

 To  that,  there  can  be  no  objection.
 “qi)  the  president  or  secretary  of  the

 fegistered  trade  union  of  which  the
 employed  person  is  a  member  on  such
 conditions  as  may  be  prescribed."*

 -».»(aterruptions)  You  are  a  congenital
 obyector.  It  is  entirely  voluntary.  I  would
 like  to  make  it  perfectly  clear.  .The  em-
 ployer  cannot  ask  his  employee,...

 AN  HON.  MEMBER  :  Then  it  does
 net  remain  voluntary  on  the  part  of  the
 employee  to  contribute.

 SHRI  K.  CQ  PANT  :  If  they  take  any
 action  against  the  wishes  of  the  workers,
 they  will  naturally  suffer.

 SHRI  INDRANT  GUPTA  ;  Then  you
 tay  say,  ‘the  president  or  secretary  of  the

 togistered  trade  union  if  authorised  by  the
 workers’,

 SHRI  K.  C.  PANT  :  They  will  suffer
 as  a  consequence  if  they  take  any  action
 which  goes  against  the  wishes  of  the  em-
 ployees.  In  a  matter  like  this,  whether  it
 is  contribution  to  the  National  Defence
 Fund  or  the  defence  scheme  approved  by
 the  State  Government,  should  we  take  any
 steps  which  denies...

 SHRI  INDRAJIT  GUPTA  :  Last  time
 it  happened,  It  was  misused  like  this.
 Workers  did  not  want  anything  like  that.
 In  their  name  unauthorised  people  are
 going  and  saying,  ‘You  can  deduct’,

 SHRI  K.  C.  PANT  :  }  would  agree  that
 if  st  is  possible  we  shall  advise  the  Unions
 to  pass  a  resolution  m  a  general  body  before
 this  can  be  apphed.  Are  you  satisfied?

 I  might  examine  in  what  form  it  can  be
 done.  If  it  is  misused,  we  will  consider....

 SHRI  JYOTIRMOY  BOSU  :  Can  you
 satisfy  the  House  as  to  why  you  require
 this  provision  m  this  Bill  ?  If  a  man  is
 willing  to  pay,  96  pays.  He  gives  ari  autho-
 rity.  You  do  not  need  any  provision  in
 a  Bill.

 SHRI  K.C.  PANT  :  It  is  just  an  enabling
 clause.  If  I  have  just  heard  that  there  have
 been  various  misuses,  |  will  try  to  see  if  it
 is  possible  to  insert  something.  }  cannot
 do  more  than  that  at  this  stage.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore)  :  What  is  the  harm  in  accept.
 ing  Mr.  Indrajit  Gupta's  suggestion  ?  Ii
 the  employee  authorises,  then  the  Preaident
 or  the  Secretary  can  deduct.

 SHRI  रू.  C.  PANT  :  Or  the  Gencral
 Body  approves  of  it.  One  will  have  te
 consider  how  best  it  can  be  done.

 Similarly,  Shri  Bade  wanted  to  know
 something  about  the  Advisory  Board.
 I  think  Mr.  fndrajit  Gupta  informed  him
 about  that.



 plained  itis  my  main  teply.

 SHRIR.  V.  BADE,  That  is  not

 SHRI  K.  C.  PANT  :,  I  cannot  guarantee
 ‘

 _  Satis  faction.  -  I  can  only,  .  .  Interruptions)

 B  SHRER.V.  BADE  ;  There  is  no  question
 7m  What  is  the  meaning  of  public  order?

 2  SHREK.  C.  PANT:  cannot  brush  it  aside

 '.’  fhoram.J  brushing  aside  what:  other  hon.
 "friends  said  with  regard  to  taking  away  the «*

 jurisdiction  ‘of  the  Advisory  Committee  on
 ©  this  matter,

 But  in  a  warlike  situation  many  occasions
 ‘may  arise  where  one  cannot  allow  this  to

 .  be  submitted  to  the  scrutiny  of  the  Advisory
 Committee.  But,  in  both  these  cases,

 "whether  it  is  the  use  of  this  Act  for  purposes
 of  ‘maintenance  of  public  order  or  where.
 theré  is.  misuse  of  any  other  kind,  I  have
 glready  said  that  I  am  prepared  to  look
 into  this.  J  am.also  prepared  in  case  there

 .  is  misuse  and  if  it  comes  to  our  notice,  I
 "gm  even  prepared  to  consider  revising  this

 -  period  of  two  years.  Unless  I  get  al)  the
 implications  ‘examined,  I  cannot  agree

 .  Jn  fairness  to  me,  the  Holive  should  not
 askitnow.  If,  after  examination, an  amend-

 nn  roont  9  called  for,  I  will.come  forward.

 SHRI  BHOGENDRA  JHA:  था  .  my
 a  amendments  are.  accepted,  how  will  the

 __-debenoe.  efforts  be  adversaly  affected?

 SHRI  K.C.  PANT:  I  have  already  ox-
 oo  pilained’  the  position:  «|

 Ner  ‘-gonvinced  that  the  continued  detention  of
 the  the  person  is  justified,  they  will  say  so,  and

 '  otherwise,  they  will  say  that  the  person  shoul.’

 ‘SHRI_INDRAJIT  GUPTA:  Indirectly,’

 be  set  at  liberty.  It  is  a  matter  of  persanal  ०
 liberty  of  a  citizen,

 SHRI  K.C.  PANT:  [  fully  understand  .
 that.  That  is  why  I  am:  saying  that  if.I.  .
 find  it  necessary,  {  shall  come  forward  i
 with  an  amendment.  But.  I  do  not  ‘want
 ‘to  take  any  step  which  in  an  actual  situa-
 tion of  confrontation  on  the  field,  may  create
 difficulties,  Suppose  we  come  across  cases,
 it  may  create,  difficulties..  Under  the  Main-
 tenance  of  Internal  Security  Act,  not  much
 time  is  given  for  the  preparatidn  of  the  docu-
 ments  and  the  data  etc.  etc.  and  ‘they  will
 have  to  be  given  to  the  advisory  committee.  cote

 SHRI  BHOGENDRA  JHA:  For  that
 three  months  are  sufficient

 SHRI  K.  C.  PANT.  those  processes
 are  builtintoit.  Ata  timelike  this,  whether
 onecan  allow  the  administrative-  machinery
 80  much  time  or  whether  more  time  would
 be  required  etc.  are  all.  matters  which  have
 to  be  examined.  I  cannot  off  the  cuff
 make.a  commitment

 MR.  DEPUTY-SPEAKER:  I  shall
 now  put  the  amendments  to  clause  :6  to.
 vote.  ‘

 SHRI  BHOGENDRA  JHA:  I  would  like.
 ‘arnendments  Nos.  7  and  8  te  be  put  to-vote”

 ty  separately.

 SHRI  .INDRAJIT  _  GUPTA:  Let:  the’
 hon.  Minister  restrict  it  to  (a)  and  leave

 “SHRIEK.  2  PANT :  T  ‘ohall:  have  it:  ena.
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 SHRI  INDRAJIT.GUPTA:  This  is  in
 gut  opinion  the  most  vital  part  of  the  whole
 ‘scheme,  because  it  concerns  the  personal

 .  liberty  of  the  citizen.  There  must  be  proper

 25  hrs.

 MR.  DEPUTY-SPEAKER:  Let  the  Lob-
 bies  be  cleared.  The  Lobbies  are  cleared.
 i  shall  now  put  the  question  व

 SHRI  K.  C.  PANT:  I  have  just  had  a  talk
 with  my  friends  opposite.  As  I  said,  I.
 do  appreciate  the  sentiment  expressed.
 1  appreciate  the  apprehension  voiced.  But
 I  also  know  the  dangers  which  the  country
 is  passing  through.  I  have  said  I  would  be
 prepared  to  consider  an  amendment,  if  it
 becomes  necessary,  and  shall  then  come

 before  the  House.  Therefore,  I  would  appeal
 to  thé  mover  not  to  force  the  House  to
 divide  on  this  issue

 SOME:  HON.  MEMBERS:  Yes.

 SHRI  BHOGENDRA  JHA:  I  hope  that
 the  amendment  will  come.earlier,  not  after

 ‘we  80  to:  jail

 SHRI  K.C.  PANT:  May  Lexpress  the.
 Hoge  that:  before  three  months  we  shall

 have  victory  and  then  the  argument  will
 not  remain  ?

 SHRI  INDRAJIT  GUPTA:  I  hope  after.

 :  the  victory,  the  emergency  will  not  ‘be  con-

 SSHRY  BHOGENDRA  JHA;  I  want  to
 a  press  fora  division  on  these  amendments...  i

 Page  2,  lines  6  and  7,—

 ‘beg  to  move

 केःसमाप्त  होने  के  बाद  भी  |...  रहेगी  ।  इस

 Rarer  सेरा  उद्देश्य  इस  स्वस्य  कों  चलने  |  नहीं
 _हैं।  सह  कार्यवाही  चाहे ंछः  महीनें  के  लिए

 now iz  और  चाहे छः  सात  के  लिए  लेकिन  भेरी  भ्रांति  ग्

 The  Motion  was  degre.
 Clause  6  was.added  to  the  Bilt,

 ‘and  for  8  petiod  of:  six
 months  thereafter’  Breer  ie

 SHRI  JHARKHANDE  ‘RAI:  .  है  आज
 MOve  :

 Page  2,—  coe
 for  lines  7  to  2,  substitute  °°  ue

 “not  more  than  three
 months.”

 aye

 SHRI  RAMAVATAR  SHASTRI

 omit

 Page  2,  lines  6  and  7,—  es
 omit  “and  for  a  period  of  six-months  *

 thereafter,”  (18)

 जो  सोगे का था ert:  उपाध्यक्ष  महोदय,  ६. ए  कला...

 i(3).  दें  यह  संशोधन,  संख्या  6  दिया  teat  .

 ware  में  विधेयक  का  मह  हिस्सा  शायद  बिता  पुरी  तरह  Sy

 विचार  किये  हमारे  सामने  रख  दिया  गया  इसमें

 कहा  गया  है  कि.  यह  विधेयक  दुरस्त  लाए  हों  जायेगा
 और.  वहू  संकट-कालीन  स्थिति  के  दोरान  झोर  |...

 चोॉरियड  का  सिक्स  भय  देवश््ाफ्टरं लागू  रहेंगा।
 इस  सम-क्लास में  कहा  गया  है  कि  इस  विधेयक  के  न्वगेत
 जो  भी  कार्यवाही  की:  जायेगी,  बह  संकट-कालीन  स्थिति
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 sft  भोगे  |. |
 अन्तर्गत  नजरबन्दी  वगैरह  की  जो  कार्यवाही  की  जायेगी,
 यो  सजा  दी  जायेगी,  बह  संकट-कालों  स्थिति  के  समाप्त

 होने के  छ'  महीने  लक  जारी  रहेगी  ।  इसलिए  मेरा  झा पह
 है  कि  ओल्ड  फॉर  ए  पीरिएड  साफ  सिक्स  म्थूस  देयर-
 भास्कर”  शब्दों  की  हा  दिया  जाये  t  मेरा  कथन  यह  है
 कि  सकट कालिस  स्थिति  के  दौरान  इस  विधेयक  के  मस्त-
 मैल  जो  कार्यवाही  कर  ली  गई  है,  वह  तो  चाहे  बाद  में  भी
 जायज  समझी  जाये,  लेनी  सकट-कालीन  स्थिति  के
 सम्त  के  छ  महीने  बाद  भी  नई  कार्यवाहियां  होती  रहे,
 ध...  मुनासिब  नहीं  हैं।  यह  जनता  के  भी  खिलाफ  है
 जौर  राष्ट्रीय  हित  के  भी  खिलाफ  है।  इसलिए  मुझे
 आशा  है  कि  मन्नी  महोदय  मेरे  इस  संशोधन  को  स्वीकार
 कर  लेंगे

 aft  रामावतार  शास्त्री  उपाध्यक्ष  महोदय,  रस

 विधेयक  की  धारा  i  (  3)  में  कहा  गया  है  कि  यह  विधेयक

 लुरका  लागू  हो  जायेगा  शौर  वह  सकट-कामिल  स्थिति  के
 दौरान  शौर  उसके  बाद  भी  छ  महीने  तक--फार  ए
 पीरियड  प्राण  सिक्स  मालूम  देवर झा पटर —  लागू  रहेगा।
 में  समझता  हूं  कि  इस  विधेयक  को  सकट  कालीन  स्थिति  रे
 आदत  के  बाद  भी  छ  महीने  तक  लागू  रखने  वी  कोई  जरूरत

 नहीं  है।  अब  तक  लडाई  है,  जब  तन  एजेन्सी  है,  तब  तक

 यह  कानून  लागू  रहना  चाहिए  ।  जिन  दिन  लड़ाई  खत्म

 हो  गई,  उसके  दूसरे  दिन  इमरजेंसी  की,  और  इसलिए

 इस  कानून  की  भी,  कोई  जरूरत  नहीं  है  ।  मंत्री  मोदी
 में  बहु  नहीं  बताया  है  कि  सीट-कालीन  स्थिति  को  छ

 महीने  बाद  तक  कायम  रखने  की  क्या  प्रायश्यकता  है  ।

 %  समझता  है  कि  उसकी  कोई  आवश्यक्ता  नही  है

 we  कीजिए  कि  कल  लडाई  खत्म  हो  जाये  प्रौढ़  परसों

 हिन्दु  स्तान  के  किसान,  मज़दूर  या  आम  जनता  किसी  बड़े

 सवाल  को  लेकर  सरकार  के  खिलाफ  कोई  प्रान्दोलन  करना

 नाड़े,  सो  उन्‍हें  उसके  लिए  मौका  नहीं  दिया  जायेगा,
 उनको  छ'  महीने  तक  हरतार  करना  पडेगा।  मास

 लीजिए  कि  रेलवे  या  का खानों  के  मजदूर  भान्दीलन  करना

 शाहे  हैं,  या किसान  प्रेयसी  उमीद  की  लडाई  लड़ना  चाहते

 हैं,  तो  उसकी  छ'  महीने  तक  सकना  पड़ेगा।  इसलिए  मैं

 इस  संशोधन  के  द्वारा  चाहता  हू  कि  हुड  फार  ए  पीरियड

 शरीफ़  सिक्स  महसूस  वेयरप्राफ्टर”  शब्दों  की  हटा  दिया

 जाये  t  जब  तक  लड़ाई  रहे,  तब  तक  तो  इस  विधेयक

 को  लॉच  एके  का  औचित्य  है,  लेकिन  उसेके  बाद
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 इसको  छः  महीने  के  लिए  जारी  फबने  की  भ्रावश्यकता  नही
 है,  क्योंकि  वह  एक  जानते  पीसीसी  स्टेप  भाना  जायेगा

 चो  झारक्षप्दे  राय  उपाध्यक्ष  महोदय,  झगर  मंत्री

 महोदय  इस  दो  तख़मीनो  को  स्वीकार  नहीं  करना

 गाहते  हैं,  तो  मुझे  भाषा  है  कि  वह  मेरी  इस
 तरमीम  को  जरूर  स्वीकार  कर  लेंगे  1  धारा  i(3)  में

 कहा  गया  है  कि  यह  विधेयक  संकट-कालीन
 रि थिति  के  समाप्त  होने  के  &  महीने  बाद  तक  लागू
 रहेगा।  मैंने  यह  संशोधन  दिया  है  कि  इस  भ्र वधि  को

 "बाद  मोर  दैन  थी  महसूस  कर  दिया  जाये  ।  भ्रमर  सरकार
 उसको  तुरन्त  समाप्त  नारे,  तो  बह  उस  को  अधिक
 से  अधिक  तीन  महीने  के  लिए  लागू  रखे  ।  इससे  उसका
 मतलब  पूरा  हो  जायेगा  कौर  हम  लोगो  को  भी  जनता  के

 आन्दोलनों  को  छेड़ने  का  प्रचार  मिल  जायेगा  |  वैसे  तो
 सकट-कालीन  स्थिति  के  खत्म  हाने  के  बाद  इस  कानून
 को  दो  दिन,  एक  हफ्ते  या  एक  महीने  म  भी  खत्म  किया
 जा  सकता  है  ।  इसलिए  "नाट  मोर  दैन  गयी  मायूस'  तब

 इस  कानून  को  जारी  रखने  की  बात  का  मान  लेने  में

 कोई  दिक्कत  नही  होनी  चाहिए  ।  मुझे  आशा  है  कि  पत्नी

 महोदय  मेरे  इस  संशोधन  को  स्वीकार  कर  लेंगे  ।

 SHRI  K  C  PANT  I  would  have  certamly
 considered  accepting  Shri  JSharkhande  »
 amendment  were  this  not  related  to  the
 Constitutional  provision,  article  250,  which
 relates  to  the  power  of  Parliament  to  legis-
 late  with  respect  to  any  matter  in  the  State
 list  af  a@  proclamation  of  emergency  1s  in
 operation  Sub-clause  (2)  of  this  article
 says,  “A  law  made  by  Parliament  which
 Parliament  would  not  but  for  the  issue  of  a
 Proclamation  of  Emergency  have  been
 competent  to  make  .  Pu  etc,  and
 +  -  «  opase  to  have  effect  on  the
 expiration  of  a  period  of  six  months
 after  the  Proclamation  has  ceased  to
 operate.  क  80,  this  related  to
 this  particular  provision  of  the  Constitu«
 tion.

 SHRI  BHOGENDRA  JHA’  That  8  tho

 maximum  innit  What  is  the  mterpretation?
 SHRI  K.  C.  PANT  :  a,  .  .  coase  to  have

 effect  on  the  oxpiration  of  a  period  of  six
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 months  after  the  Proclamation  hse  omsed
 to  pperate.””  May  ९  explain  it  7  ¥  have
 practical  reasons  for  this  also.  In  the  last
 Defence  of  India  Act,  there  was  4  provision
 for  gold  control  rules.  After  the  Defence

 of  India  Act  came  toan  end,  when  the  देल"
 gency  ended,  the  Centre  had  to  legislate
 thereafter  to  put  the  Gold  Control  Act
 on  a  permanent  footing.  Therefore,  a
 certain  period  is  required  thereafter.  This
 is  the  purpose  why  this  is  included.

 MR.  DEPUTY-SPEAKER  :  Shall  T  put
 the  amendments  to  clause  ?

 st  write  हा  उपाध्यक्ष  महोदय,  मेरा  कहना
 यह  था  कि  जो  विधेयक  है  उसके  अनुसार  ऐसी
 कार्यवाहियां  जो  बहे  इस  बीच  में  किए  रहेंगे  बह
 तो  भागे  भी  जायज  रहेगी,  उसके  बारे  में  मेरा  शो-
 धन  नहीं  है।  मेरा  कहना  यह  है  कि  झा पात  कालीन
 स्थिति  में  6  महीने  बाद  तक  यह  कार्यवाही  करते  रहेंगे,
 मई  कार्यवाहिया  करते  रहेंगे,  उसके  लिए  मेरा  निवेदन

 है  कि  वह  चीज  निकाल  देती  चाहिए

 MR  DEPUTY-SPEAKER  ;  Shall  I  put
 the  amendments  to  clause  }  to  the  vote  of
 the  House.

 Amendments  Nos.  6,  Al  &  I8  were  put  and
 negatived.

 MR,  DEPUTY-SPEAKER:  The  question
 is:

 “That  clause  |  stand  part  of  the  Biil,”’

 The  motion  was  adopted.
 Clause  |  was  added  to  the  Bill.

 The  Enacting  Formula  and  the  Title  were
 added  to  the  Bill.

 SHRI  K.  C.  PANT:  Sir,  I  move:

 “That  the  Bill  be  passed”

 MR.  DEPUTY-SPEAKER  :  Motion
 moved:

 “That  the  Bill  be  passed."

 SHRI  A,  K.  GOPALAN:;  Sir,  I  would  not
 Have  taken  this  opportunity  at  the  third

 ,
 306

 Teading  stage  to  oppose  thie  BI.  But
 I  heve  heard  the  speech  of  the  hon,  Hone
 Minister;  and  he  has  not  the
 amendments  moved  by  us.  If  these  amend-
 ments  were  not  accepted,  it  means  that  the
 powers  will  be  certainly  misused.  There
 was  a  verbal  promise  that  it  would  not  be
 misused.  But  |  am  myself  a  victim  of  that
 misuse;  there  are  so  many  others  who  were
 also  victims.  5  was  detailed  for  four  years
 and  I  filed  a  writ  petition  and  the  court
 released  me  saying  that  |  was  detained  with-
 Out  any  reason  When  J  left  the  court
 premises,  I  was  arrested  again,  Will  there
 be  no  such  misuse  again?  I  came  autside
 the  Madras  High  Court,  to  the  gate  of  that
 building  after  I  was  released  but  I  was  re-
 arrested  and  detained.  After  the  Defence
 of  India  Act  is  passed  here,  the  District
 Magistrate  or  somebody  else  will  say:
 I  am  convinced  that  there  will  not  be
 public  order  and  so  this  man  should  be
 arrested,  even  when  a  person  is  released
 by  the  court  The  Home  Minister  may
 have  good  intentions.  But  we  have  seen
 how  the  Act  was  implemented.

 {  am  in  this  Parliament  since  952,  There
 are  others.  What  we  have  seen  is  that  in-
 spite  of  the  fact  that  so  many  promuses
 were  made  that  the  Act  would  never  be
 misused,  they  had  been  misused;  there  is
 a  legitimate  apprehension  that  it  will  be
 misused  again.

 As  far  as  the  minorities  are  concerned,
 @  promise  was  given  here,  But  it  ss  not  the
 Home  Minister  who  is  acting;  it  is  the  bureau.
 cracy.  They  say:  we  are  convinced  that
 such  and  such  a  person  should  be  detained.
 He  may  be  an  innocent  man.  But  these
 powers  were  used  against  the  minorities,
 They  say  that  they  want  these  strong  powers
 under  the  Defence  of  India  Act.  Having
 got  thosé  powers,  anybody  who  wants  to
 misuse  it  can  do.  50.

 There  are  the  fundamental  rights,  Some
 local  authority  my  say  that  there  is  ne,



 ‘olen  there’  iho  declaration  of  edtegéncy
 id  so  many  places  the  elementary  ह...  of.
 ‘processions  and  demonstrations  and  meet-

 Defirice of  Bite  Sih:  08

 SHRI  PILOO  MODY  (Godiira)  :  -T  wa

 today,  pathise  with  Mr...  Gopalan’s  iberty.  al-
 though  Ioannot  sympathise  with  ‘his  phifoso-

 The  Home  Minister,  in  fact  Pactia-

 ings  ate  banned.  Needless to  say  that  even
 Miniater

 ‘Ae  fox  workers,  an  amendment  was  sought
 ‘be  moved  saying:  do  not  compel  them.

 for  ‘their  contribution,  you  will  get  it.

 “amd  every  case..  If  two  drunken  people.
 :  have a:  brawl,  it-can  be  said  there  is  no  pub-

 Nevorder  and  they  can.  be  detained

 Maintenance  of  public  order  has  been

 ~  Whom.  they  wanted  to  book,  and  it  will  be

 S  done  again,  ,

 me  ia  .fas.as  prices  are  concerned,  what  is  the
 "difficulty  in  the,  Government  saying  that

 "hoarders,  profiteers.  and.  biackmarketeers
 ee  Wt  be.  punished  ‘under  this  Act?  If  Funda-
 4  mental  Rights.can  be  carbed,  why  not  say

 that  these  people  will  be:  piinished?

 =  }:gppose  this  Bill  very  strongly  because.
 +  @ome  of  the  Clauses  are  likely  to  be  misused

 78४  the  bureaucracy  and_the  officials,  and  the

 »  people,  instead  of  being  enthused  to.  fight
 _  -the:enemy,  will  -become.  discontented...  Not

 ‘only.  the.  fighting  front,  but.  the  rear  is  also
 important,  People  will  give.money  in  the
 interest  of  the  country,  and  they  should  not

 sathusing  the  people...  Even  this  minor

 thet  every.  opportunity  is  given  to

 “eethentary.  fights’  will  ‘not.  be  allowed
 there  ig  the  Emergency  ‘and  the  De-’

 of  India  Act  ‘comes  into  operation.

 :  aed.  before  in  many  ‘cases  against  those

 beforced:to  give:  -  This  is  not  the  method

 are  going-to  implement  the  Act:
 to-misase  it,  to.  take’  revenge  against.  their.

 mics...  So  hope  at  least  this  amend.
 accented.  if  itis  not  nccepted,  .

 ‘Rnanimous  support  from  all  sections  of  the  2
 ‘House.  -  All  of  us,.in  spite  of  the  acrimony
 -of  only  this  week's  debate,  have:  wnbesite-  ‘
 tingly,  unstintingly  and  wholeheartedly  join-
 ed  our  ranks.in  support  of  the  Prime  Mini-

 '
 ster  in  the  arduous  task  of  keeping  the  wolv-
 es  away  from  the  door..  In  a  situation  like:

 i...  this  I  should  have  thought  that  the  Home
 -';Minister  himself  would  have  felt  a.  certain

 eense  of  humility  not  only  in  the  confidence
 that  has  been  placed  in  him  and  his  Govern-
 ment  but  also  in  the  nature  and  manner  and
 the  electrifying  method  by  which  this  tre-
 mendous  support  has  been  given  to  this
 Government.

 There  are  certain  points  that  have  been
 made  in  the  amendments  which  were  patent-
 ly  just.  After  all,  this  ia  not  a  new  Bill  that
 has  come  into  our  life,  it  is  a  Bill  that  we
 have  lived  with  not  only  since  Swaraj  but
 even  before,  and  many  of.us  have  witnessed
 the  injustice  and  misuse  of  such  a  Bill.

 On  each  occasion  the  injustice  and  misuse

 have  been  pointed  out,  and  on  each  occasion
 the  Home  Minister,  whoever  the  incumbent,
 has  given  assurances  of  what  a  good  boy  he  |

 ‘is  and  each  time  these  assurances  have  been
 laid  to  rest.  Only  a  few  months  ago  a
 substitute for  the  P.D.  law  was  also  enancted
 by  this  Parliament.  At  that  time  I  said  to’
 the  Minister  that  wherever  necessary,’  ih
 order  to  maintain  integrity  and  even  law
 and  order,  we  would  give  the  Government

 whatever  powers  it  desired.  We  will  give
 Government  whatever  power  it  needs,  jist,
 power,  but  let:  it  ‘not  ask:  for  more  than: it
 neodis,  because  this  is  not  a  need;  it  is  agreed,
 Therefore,  although  today.on  this  occasion
 I  will  do.  nothing  to  upset  the  digestion  of



 demands  to  ‘his.  needs  and  to  ‘his  ‘preeds.
 Lat.  him  do’  something  more  than  just
 giving  assurances.  Let  him  satisfy  us  that

 the  powers  that  are  being  given  to  him  right
 now  will  not  be  subjected  to  misuse.

 SBRIGWN:  MUKERJEE  (Calcutta-North
 Bast):  Sir,  I  feel  it  is  8  great  pity  that  even

 on.  this  occasion,  Government  hes  not  had
 the  grace  to.come  forward.  and  accept  some
 of  ‘the  amendments  which  ‘were  suggested...
 Earlier.  today,.  this  House  witnessed  a  rare

 occasion  of  a.  kind  of  national  unanimity,
 which  should.  have  made  some  genuine
 impression  on  the  mind  of  Government
 But  when  I  heard  my  friend,  Mr  Pant
 replying  to  the  discussion  :on  the  different
 clauses,  T  was  beginning  to  have  a  suspicion
 that  perhaps  this  Government,  :  gradeless:
 as  it  appears  tobe  even  on  this  day.  of  days
 when  all  our  hearts  are  overflowing  with  a
 sense  of  patriotic  endeavour  and  dedication,
 seem  to  be  attempting  to  exploit  the  eupho-
 ria  of  this  morning  for  petty  political  pur-
 poses.  I  say  so,  because  as  my  friend,  Mr
 Gopalan  pointed  out,  we  have  been  long
 enough  in  this  House,  to  have  found  out
 how  on  such  very  serious  occasions,  assut-
 ances  given  by  tlie  Government  were  belied
 and  remained  merely  on  paper.

 but  I  got  up  just  because  I  wanted  to  point
 7  out  how  earlier  on  many  occasions  in.  962

 and  again  in  36s,  Government  promised  to
 hold  ‘the:  price  line  but  egregiously  failed
 On  this  occasion,  when  a  concrete  measure
 Was  suggested,  not  that  Government  could

 Ce  Getually  implement  it,  but  it  was  to  be  put:.
 ‘On  the  statute-book;  regarding.a  getiuing,’
 material:  and  concrete:  way  of  securing  the

 7  price  structure,  ‘he  refused  to.  ‘concede  thé  .
 point.  ‘The:  ugly  word.  “public.  onder

 during  the  Kashinir  campaign
 Thad  no  mind  earlier  today  to  intervene,

 _  Mutkes  its  reappearance.  and  it  makes  me

 "©  our  colleagues  in  the  last  Parliament,  Shet
 our  ,  Baddruduje.  I  cantiot  to  this  day  cosodive

 ae  of  or  believe  that  he  is  &  onkn  with  ‘traltors

 "
 Re  diols af  fadia  Bt  AGRAHAYANA  3,2693(84K4)"  Deihace ०  ia  a  0

 Bill,  the  General  Secretary  of.  bur’  Party,
 Shri  E.  M.S.  Namboodiripad  was  arrested
 and  I  had  to  refer  to  that  thing in  the  coursn
 of  my  speech,  in  which of  course,  I  again
 reiterated  the  entire  and  unconditiondl
 support  of  onr  party,  to  the  Defence  of

 of  which  i  do  nut  have  the.  time  |
 and  at  ‘this  point ‘of  time,

 I.pte
 :

 wart  to  introduce  any.  actimony..  into  the
 debate  today  at  any  rate.  But  Ea
 sort  of  experience  which’  we:  ha

 In  regard  to  the  minorities’  particularly
 the:  Muslim  minority,  I  am:  ‘glad  Shei

 regard  to  them.:  But  there  again,  f  would
 like  to  pin  them  down  to  a.very  much  more
 concrete  assurance  about  what  is  to.  follow.
 I  tecall  that:  in.965,:during  the  Indo-Pak
 tani  confrontation,  the:  firat  award  of  this
 country  of  Param  Vir  Chakra  went  to
 dar  Abdul.  Hamid  Khan  of.  the.
 army.:

 The  first  award.  of  Mahavir  Chakra
 this  country  has  goné  to  Brigadier  Usman

 T  remember  how  Muslims  have  ‘come
 ward  in  this-countty  to  say  that  this  country
 belongs:  to  them,’  I  remember  ‘on  ‘one;
 occasion  a:  Muslim  leader;  even  ‘before
 dependence,  even  while  supporting:
 of  Pakistan  ‘had  said  that-when.
 dies  his  body  is  ‘burlit  and’  the  ashes:

 as  he  belongs  to  this  country  in'fife  as  well
 asin  death.  This  is  the  attitude  with  whick
 some  of  our  fellow  patriots  asnong'  the

 india  ‘ous  intentions  to  this  ‘country.  Evie
 1  4
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 Abough  we  have  been  assured  in  this  Hopse
 that  he  would  be  brought  to  trial,  he  is
 yottitgg  in  jail  without  trial  month  after
 month.  This  is  the  way  the  assurances
 gives,  about  all  kinds  of  considerations  are
 honotred  and  this  is  the  human  behaviour
 mbted  ont  to  the  minorities.

 {am  not  going  to  put  a  spoke  on  any-
 body’s  wheel  and i  do  not  want  to  sound  a

 note.  We  are  not  going  to
 oppose  this  Bill  because  this  country  has
 got  to  starid  together  to  fight  the  menace
 and  win  over  85  soon  as  ever  that  is  possible.
 We  have  been  always  yearning,  hungering
 and  thirsting  to  find  out  more  news  about
 what  is  happening  to  this  country,  particular-
 ly  in  thejBongladesh  dehberation,  which  is
 something  very  near  to  our  heart.

 I  do  not  want  to  waste  the  time  of  the
 Howse  nor  do  I  want  to  enter  inte  an  acri-
 monhious  discussion.  Fven  so,  I  had  some
 expectation  that  this  government  would
 have  the  grace  to  accept  some  of  the  things
 suggested.  But,  somehow  or  other,  that
 grace  seems  to  be  absent.  I  do  not  know
 why  we  cannot  get  rid  of  this  habit  even  on
 this  kind  of  occasion  when  evcrybody’s
 heart  is  overflowing  and  when  everyone
 behind  the  nation  as  one  man.  We  do  not
 see  that  i  is  only  by  extending  the  ambit
 of  genuine  popular  freedom,  it  is  only  by
 strengthening  and  fortifying  the  rear  of  our
 country,  the  morale  of  our  working  people,
 it  is  only  by  seeing  to  it  that  they  are  not  put
 to  any  kind  of  avoidable  jeopardy,  it  is  only
 in  that  way  that  the  glow  of  freedom  can
 burn  in  the  hearts  of  our  countrymen.
 Bet  that  glow  would  not  come  if  the  govern-
 ment  happen  to  persist  in  this  kind  of  atti-
 tude,  |  am  very  sorry  to  have  to  bring  in
 something  like  @  note  of  discord,  but  we
 ate  naturally  apprehensive  of  the  intentions
 of  the  government  because  of  government’s
 egsqgious  behaviow  in  not  sccepting  at
 feant  sorne  of  the  aroendments  which  would

 ,  have  placed  some  control  on  the  executive.

 ‘
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 SHRI  V.  K.  KRISHNA  MENON  (शि
 vandrum):  MR.  Deputy  Speaker,  Sir,
 Lam  ata  stage  when  whatever  I  say  would
 not  make  any  changes  in  the  Bill.
 So,  I  say  this  in  the  hope  that  the  Ministers
 would  think  about  it  in  the  execution  and
 implementation  of  these  matters.

 There  are  four  specific  points  that  I  want
 to  raise  here.  Firstly,  this  Act  will  not  take
 away  the  fundamental  rights.  It  is  a  mis-
 take  to  think  so.  it  wilt  only  take  away
 the  remedy  to  the  denial  of  fundamental
 rights;  that  ts  to  say,  after  the  repeal  of  this
 enactment,  we  could  fight  for  remedies
 against  the  government  unless  they  indemni-
 fy  themselves.  Of  course,  that  is  a  long  way
 off.  But  that  does  not  take  away  the  funda-
 toental  right.  That  is  the  main  thing.
 But  we  cannot  get  the  remedy.

 Therefore,  certain  safeguards  have  been
 imported  into  the  much  abused  judicial
 interpretation.  The  first  of  it  is  that  any
 imprisonment  that  takes  place,  any  action
 that  takes  place  under  these  laws  are  viol-
 ation  of  natural  justice,  That  will  be  taken
 notice  of  by  the  courts,  and  natural  justice
 m  our  laws,  as  it  has  grow,  is  no  longer  a
 nebulous  conception.  We  know  what  is
 natural  justice.  If  there  is  violation  of
 natural  justice,  then  there  is  a  cause  of action.

 3  am  putting  it  as  briefly  as  possible.  The
 second  aspect  of  this  point  ss  that  a  charge
 in  natural  justice  would  include  for  example
 that  the  man  who  is  charged  against  should
 have  an  opportunity  of  repudiating  the
 charge  at  the  earliest  possible  moment.
 You  cannot  have  something  written  behind
 the  back  by  the  same  man  who  has  put  him
 under  imprisonment,  because  that  is  denial
 of  justce.

 Secondly,  the  charges  cannot  be  vague
 according  to  the  court.  That  is  to  say,
 without  giving  the  date,  without  saying  where
 he  saw,  whom  he  saw,  simply  stating  that
 he  was  in  such  and  such  place,  he  talked
 such  and  such  thing,  without  giving  the
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 named,  without  giving  the  courts  any  ides
 of  amizssing  Whether  it  is  true  or  not,  if  the
 charges  are  so  vague,  then  the  man  would
 be  released.

 Equally,  if  four  charges  are  made  and  one
 of  them  happens  to  be  of  a  defective  chara-
 cter,  the  whole  thing  goes.  In  the  case  of
 a  large  number  of  offences,  which  the  whole
 House  and  the  most  ordinary  people  regard
 as  heinous,  like  smuggling  or  something  of
 that  kind,  the  courts  have  defintely  lad
 down  that  for  what  is  commg  under  the
 ordinary  penal  laws  you  cannot  use  the
 Defence  of  India  Act  There  was  a  case
 somewhere  from  Kerala  where  a  man  wad
 selling  kerosene  at  a  high  price  and  he  was
 put  m  jail  under  the  Defence  of  India  Act.
 Justice  Gajendragadkar  who  presided  said,
 “You  cannot  use  a  hammer  to  kill  a  fly.”
 So,  rf  there  are  four  charges  and  one  of  them
 does  not  come  under  public  security  or  pub-
 lic  order,  all  other  charges  are  vitiated.

 What  happens  ts  that  one  small  trader  is
 disliked  by  his  rival;  he  gets  the  help  of  a
 policeman  and  says  that  he  was  talking  toa
 Pakistan:  or  that  he  was  smuggling  gold,
 and  heis  putin  pnson  It  s  quite  true  that
 he  might  be  smuggling  gold.  But  you
 cannot  put  him  rn  prison  under  the  Defence
 of  India  Act  because  there  are  penal  laws
 for  that  purpose.  So,  m  a  mixture  of  charg-
 es  if  one  of  them  w  defective  or  questionable,
 the  whole  thing  goes  and  he  has  to  be  re-
 leased.

 Thirdly,  when  the  advisory  committee
 telis  a  person  what  the  charges  are,  there
 must  be  an  opportunity  to  the  person  to
 explain  his  own  position,  not  necessarily
 through  lawyers.  J  am  one  of  those  people
 who  think  that  the  fact  that  you  have  ap-
 pointed a  man  who  has  been  a  High  Court
 Judge  before,  is  no  guarantee  of  objectivity.
 The  tribunal  must  be  impartial  in  the  sense
 that  it  must  apply  its  mind  and  adopt
 quasi-judicial  procedures,  It  must  be  built
 into  the  Judge  that  he  will  not  take  to  star

 Ghamber  methods,  To  my  mind,  ifa.  sptirved
 High  Court  Judge,  may  be  out  of  patriotism is  prepared  to  accept  procedures  whereby
 you  can  try  people  uniler  star  chamber
 methods,  taking  secret  evidence  which
 cannot  be  shifted,  he  forfeits  his  character  of
 judicial  independence,  So,  to  me  just
 because  a  person  has  been  High  Court  Judge
 for  some  years,  that  is  no  guarantee  at  all.

 Fourthly,  the  present  state  of  out  law,
 irrespective  of  whatever  you  may  say  about
 nonjusticiability,  still  makes  a  thing  justici-
 able  when  it  is  brought  before  the  courts  if
 it  is  a  fraud  on  the  Constitution,  Fraud
 on  the  Constitution  is  what  is  called  malice
 in  law;  using  one  law  for  another  purpose,
 If  the  law  ts  intended  for  one  purpose  and
 you  use  it  for  another  purpose,  it  is  a  fraud
 on  the  Constitution.  If  it  is  a  fraud  on  the
 Constitution  or  colourable  action  or  mala
 fide,  at  has  to  be  brought  before  the  courts,

 All  these  things  really  refer  to  the  Law
 Minister  who  ts  conveniently  absent.  J
 hope,  the  Prime  Minister  is  hstening  as  she
 always  does.  It  is  no  use  appealing  to  the
 Home  Mhnister.  With  great  respect  to
 him,  he  is  the  most  cynical  minister  I  have
 met  in  regard  to  the  Inberty  of  the  people.
 The  other  day,  after  beating  eleven  people
 to  death,  he  turned  round  and  said,  “We
 are  going  to  have  prison  reform.”  ‘That
 is  a  little  bit  too  thick.

 The  last  thing  I  want  to  say  is  that  in  view
 of  the  circumstances,  the  two  Home  Mini-
 sters  sitting  here,  who  have  the  responsibility
 for  this,  should  give  directions  to  administer
 whatever  treatment  is  required  to  their
 executive  officers,  particularly  the  police,
 in  the  way  they  should  handle  it.  After
 all,  other  people  are  being  deptived  of  vari-
 ous  things.  That  set  of  directions  should
 more  or  less  go  as  quasi-judicial  directions.

 T  will  conclude  by  saying  that  T  am  quite
 aware  that  whatever  assurance  the  Mininter
 or  the  Goveroment  gives  in  Parliament  has
 no  validity  in  law.  Any  speeches  that  they
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 make  have  n6  velidity  in  lew.  Theeefore,
 muotdly  ह... ड  that  they  will  do  this  or  even

 giving  solemn  assurances  will  not  do,  It
 guest  be  written  down  in  the  statutes  or  rules
 of  business  or  directions.  If  there  is  any-
 thing  given  in  writing,  there  will  he  some
 security  for  the  harassed  citizens  who  in  this
 दि.  Jarge  country  are  under  the  octopus
 ‘ef  a  very  lange  administration.

 SHRI  JYOTIRMOY  BOSU  :  Sir,  we
 have  learnt  later  that  the  Speaker  in  tus
 wisdom  has  suspended  two  Rules  which  re-

 aiileed  the  Bill  to  be  circulated  a  certain
 time  in  advance.  I  do  not  expect  the
 Government  to  undermine  this  House  and
 allow  it  to  function  with  certain  adjustments
 if  it  is  necessary.  If  you  are  not  thinking  in
 terns  of  mobilisation  of  people,  particularly,
 working  people  and  public  opinion,
 ‘you  are  making  a  great  blunder  here.  That
 i  must  point  out.

 Please  tell  us  what  was  the  need  of  this
 Bul.  You  have  sufficient  powers  under  the

 existing  Maintenance  of  Internal  Security
 Act  and  the  Prevention  of  Violent  Activities

 Act.  The  whole  nation  is  behind  you.  Why
 ig  it  that  you  want  to  assume  extra  powers?
 Under  the  Maintenance  of  Internal  Security
 Act,  you  have  arrested  not  less  than  500

 people  in  West  Bengal  and  under  the  Preven-

 tion  of  Violent  Activities  Act,  you  have
 detailed  about  4000  people.  It  is  more
 known  for  its  misapplication  than  for  its

 proper  application.

 Comrade  H.  ्य,  Mukerjee  talked  about
 ahe  arrest  of  Syed  Baddruduje  who  was

 twice  offered  a  Cabinet  post  here.  Because
 he  was  not  willing  to  join  the  Congress,
 they  have  now  put  him  behind  the  bars.
 The  High  Court  has  released  him.  They
 fave  again  arrested  him  and  prosecuted

 kim  under  the  Official  Secrets  Act  although
 ‘he  ted  never  beld  any  office  of  profit  under

 the  ;  Although  he  was  arrested

 हुई  Let  June,  tif  today,  he  tas  dot  been  given
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 a  shargo-sheet.  This  is  wothing  but  thie
 application.

 in  1965,  although  an  assurance  was  given
 on  the  floor  of  the  House,  as  I  read  from  the

 proceedings,  you  had  arrested  not  leas
 than  9000  minority  Muslims  in  this  country
 without  trial  with  one  stroke  of  pen  and,
 after  some  time,  you  released  them  with
 one  stroke  of  pen  without  showing  any
 rhyme  or  reason.  As  a  result,  many  small

 people  and  big  people  also  and  their  fami-
 lies  got  themselves  completely  ruined.

 In  the  whole  of  the  country  and  specially
 in  West  Bengal,  the  same  set  of  oppressive
 bureaucratic  machinery  is  functioning  and

 they  have  become  more  powerful  than  they
 were  in  1965.  You  can  very  well  :magine
 what  will  be  the  fate  of  those  who  will  not
 be  liked  by  the  bureaucratic  machinery  and
 the  Government.

 Look  at  this  Bangla  Desh  issue  even.
 I  have  a  paper  clipping  which  says  that  Rs.
 2  crores  have  been  misappropriated  by  the
 Rehabilitation  Department  under  the  ac-
 count  “purchase  of  tents”  You  know  your
 bureaucracy;  you  know  your  official  ma-

 chinery.  In  spite  of  that,  you  want  to  give
 them  more  powers,  etc.  etc.

 May  I  point  out  that  sacrifice  has  to  come
 from  the  upper  strata.  The  very  word
 “black  money”,  the  very  word  “‘black
 market”  came  into  existence  during  the
 Second  World  War.  The  Government  has

 failed  in  checking  hoarding,  profiteering,
 all  these  things,  for  the  last  so  many  years.
 During  the  last  three  years,  the  rise  in  prices
 has  amounted  to  35  per  cent.  They  have

 utterly  failed.  As  regards  the  expansion  of
 the  scope  of  the  Essential  Corsmoditics
 Act  in  this  Bill,  they  have  not  done  it.  That

 goes  to  show  that  they  will  completely
 surrender  themselves  in  the  hands  of  the

 profiteers,  hoarders,  etc.

 Comrade  Indrajit  Gupta  mentioned
 about  the  arrest  of  Comrade  Ved  Prakash.
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 Hie  has  teen  arrested only  5  or  6  miles  away
 from  Dethi.  It  will  tke  just  45  minutes  to
 give  #  ring  and  find  out  why  he  has  been
 arrested,  You  have  not  done  it  so  far.
 IT  suspect  there  is  a  skeleton  in  the  cup-
 board.  There  are  many  cases  and  the  pre-
 sent  machinery  of  bureaucracy  is  bascally
 anti-people  and,  unless  there  is  strict  check
 om  that,  everything  will  be  misused.

 There  will  be  occasions  when  this  will
 always  be  applied”  against  weaker  sections
 of  society.  We  have  seen  how  policemen
 and  jotedars  have  been  joming  hands  in
 evicting  bargadars  in  West  Bengal.  All
 these  powers  will  be  utilised  under  the
 blanket  powers  they  have  taken  Also,
 coming  to  the  insecurity  of  the  political
 opponents  (interruptions)

 MR.  DEPUTY  SPEAKER  :  Order,  order.
 Kindly  be  brief.

 Tam  only  concerned  with  the  time  of  the
 House.  This  has  got  to  go  to  the  other
 House  also  Tam  making  a  request  to  you
 to  be  brief

 SHRI  JYOTIRMOY  BOSU:  There  is  no
 mdication  The  Government  has  not  come
 out  with  an  austerity  programme  on  the
 Government  itself.  The  expenses  on  Minis-
 ters,  conservation  of  resources,  all  these
 things—there  is  no  mention  about  that.
 We  want  that  this  should  be  undone.  This
 Act  should  have  a  natural  death  within  fif-
 teen  days  tume  the  war  ts  over,

 Last  thing.  In  many  States,  Citizens’
 Councils  have  been  presided  over  by  a  non-
 official.  But,  in  West  Bengal,  why  is  it  that
 you  have  planted  an  official  to  head  the
 Citizens’  Council?

 SHRI  K.  C.  PANT  :  Many  of  the  points
 that  have  been  made  in  the  Third  Reading
 have  been  made  in  the  course  of  the  First
 and  Second  Reading  as  well  and  I  hope
 my  hon.  ftiends  will  permit  me  not  to  refer
 to  them  again  because  it  will  mean  the  re-
 petition  of  the  game  arguments.

 I  would  only  like  to  put  the  things  again
 in  the  péripective,  Firstly,  this  is  an  extra
 ordinary  measure  which  is  required  in'an
 extra-ordinary  sftustion.  It  is  not  a  peria-
 rent  measure  on  the  statute  book.  Et' is
 there  to  take  care  of  the  emergency  that
 has  atisen  dnd  for  which  this  whole  House
 and  the  whole  country  feel  greatly  concerned.
 lt  is  a  matter  which  mvolves  the  very  sur-
 vival  of  the  country  and,  therefore,  there
 can  be  no  occasion  of  allowing  any  risk
 to  be  taken.  Even  if  the  measure  appears
 somewhat  stiff,  somewhat  sever,  it  has  to
 be  viewed  m  the  Inght  of  the  situation  that
 exists  on  the  borders  and  in  the  light  of
 what  is  going  on  in  Bangla  Desh  and  in  the
 light  of  the  aspirations  of  the  people  of
 India,  In  regard  to  what  is  going  on  on  the
 borders  and  inside  Bangla  Desh  it  cannot.
 be  torn  away  from  the  context  in  whith
 we  876  discussing  it  Once  the  context  is
 kept  in  mind,  I  think  much  of  what  has
 been  said  would  have  been  said  in  a  diffe
 rent  manner.

 The  second  point  I  want  to  make  is  that
 this  is  more  or  less  as  the  Prime  Minister
 said,  the  sane  measure  that  came  before
 the  House  in  962  and  it  is  more  or  less  the
 same.

 SHRI  DINEN  BHATTACHARYYA.  :
 No,  no.

 SHRI  K.  C.  PANT  :  Largely,  2  can
 tell  you  I  know,  it  is  largely  the  same.

 The  third  pomt  is  that  so  many  friends
 seem  to  think  that  the  Maintenance  of  the
 Internal  Security  Act  is  being  brought  in
 through  this  measure.  It  is  not  correct,
 Some  provisions  relate  to  the  Maintenance
 of  Internal  Security  Act  and  some  of  those
 bave  been  taken  objection  to  by  some  frien-
 ds.  But  the  Maintenance  of  Internat  Secu.
 tity  Act  is  on  the  statute  book  quite  dpaltt
 from  thie  measure.  This  is  alse  to  be  kept
 in  mind,
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 Shri  K.  C:  Pant}
 am  very.  sorry  that  हैं  have  not  been  able’  re ४

 __to'win  the  approval  of  Mr.  Krishna  Menon.
 When  I  was  replying  to  the  question  the!

 what  “ak*|
 have  you  done  about  reforms  in  prisons?

 ‘and  in  relation  to  that  particular  incident

 “Toanswered  in  that  context.  If  he  reads  all.
 questions  and  my  answers,  he  will.get

 other  day,  somebody  asked  mo,

 eanverned  fot  whom  I  Have  the  deepest

 °  “petty  political  purposes’.  ‘The  Government

 has  ‘brought  forward  this  Bill  for  petty
 “political  purposes.’  I  don’t  think  that
 9  of  India.  is  a  ‘petty  political  pur-
 »  pose’.  That  is  the  only  purpose  which  we

 Pa  have  in  mind  in  bringing  forward  this  mea-
 But,  I  agree  with  much  of  what  he

 id  about  the  minorities,  about  the  need  to
 pall  together,  about  the  need.to  take  severe o

 _  and  stringent  action  against  hoarders  and
 ».  black-marketeers,  about  the  valour  of
 Abdul  Hamid  as  well  as  Brig.  Usman  to
 Which:  he  -has  referred;  I  agree  with  all

 that.  I  would  appeal  to.him.  I  would  appeal
 ',.¢o.other.  hon.’  friends  opposite  that  even
 SSnough  they  may  have  certain  apprehensions

 ‘of  all-of  us  pulling  together  in  this  emer.

 i  gency  that  we  must  regard  this  measure  and
 TD  have  promised  and  I  hold  to  that  promise

 “that  I-shall,  while  framing  the  Rules,  con-

 b  sider  all  the  suggestions  that  have  been  made

 :  and,  if.  necessary,  I  shall  come  before.  the
 Bouse  ‘with  an  amendment
 -  $aid:..  I  mean  it-  because  I  do  realise  that

 We  have  differences  of  opinion,

 differences  which  we  cannot.do.on  the  floor

 dan  cortainly:sit  down.  and,  discuss  with

 as  my  hon.  friend,  Mr.  Mukerjee

 +  Regpest,  Tam  sorry  he-has  used  the  words

 “regarding  certain  measures,  it  is  in  a  spirit

 That  I  have:

 8  is  not  a  motion  on  which  the  House  ©

 ould  divide  and  if  over  some  clause  or

 certainly:  sit  down.  and  iron  out  the:

 .ktouse  because  of  the  time  factor,

 i  ले  ली  जानी  चाहिए  थी  t  लिंकित  कं दस 4  उठो  तो

 डडा  सी  बात  की  शिकायत  हमको  रही  हैं
 ba  :  “भी  है।

 पौने  तीस
 सौ  बैकों  को

 भोज  भी  सरकार  इ

 4.45  hrs.

 JAYANTI  SHIPPING  COMPANY

 (ACQUISITION  OF  SHARES)
 BILL—contd.

 MR.  DEPUTY  SPEAKER  :  The  House
 will  now  take  up  further  consideration  of
 the  following  motion  moved  -by  Shri  Raj
 Bahadur  on  the  3rd  December,  1971,
 ‘namely  s—

 “That  the  Bill  to  provide  for  the  acqui-
 sition  of  the  shares  of  the  Jayanti
 Shipping  Company  Limited  in  order
 to  serve  better  the  shipping  needs
 of  the  nation  and  to  facilitate  the
 promotion  and  development,  in
 the  interests  df  the  gerieral  public,
 of  national  shipping  and  for  matters
 connected  therewith  or  incidental
 thereto,  be  taken  into  considera-
 tion.”

 श्री.  झारक्षग्डे  राय  (घोसी)  :  उपाध्यक्ष  महोदय,
 मैं  जयन्ती  शिपिंग  कम्पनी  (एक्वीजिशन  श्राफ  शेयर).
 बल  के  मूलाधार  का  समर्थन  करता  हूं  ।  पिछले  मध्या-

 _बंधि  चुनाव  के  पहले  कांग्रेस  पार्टी  और  उसके  नेता  से

 इस  बात  को  स्वीकार  कर  लिया  कि  राष्ट्रीयकरण  का  ही  *
 रास्ता  है  जो  समाजवाद  की  शोर  देश  को  ले  जा  सकता  है।

 वही  उसके  मार्ग  को  प्रशस्त  करता है,  और  उसके  अभ्याहार
 >  पर  चौदह  बैंकों  का  राष्ट्रीयकरंण  किया  गया  था।  भोर-

 तीय  कम्युनिस्ट  पार्दी  ने  उसका.  सादिक  समर्थन  क्या  7
 था।  लेकिन  मुझे  यह  कहते  हुए  दुःख  हो  रहा  है.कि.

 बहीं  पर  कदम  चूक  गया  q  वेश जगे  जीवंती  बैंकीय  इंडस्ट्रीज,
 हैं  उसके  पास  कुल  जमा  पूंजी  राज  50  श्री  रुपये  सै...

 कम  नहीं  है।  बह  सबकी  17.8  खेम  की  एक  ही  लोक से  :

 ि


